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• IJEl}lSLATIVE ASSEMBLY. 

TAw.day, 5th. Jtd", 1929. 

rhe ASsembly met in the Assembly Chamber at Eleven of the Clock. 
Mr. President was in tlte Ohair. . 

QUESTIONS AND ANSWERS. 

FAILUIlE or ALLIANOI BANI[: SPBEOJI ,,)'''MR. GAZDA •• 

137. "'Mr. Pyari La1: Has the attention of the Government been 
drawn to the proceedings of the Creditors meeting of the Alliance Bank 
of SimlaJheld at Calcutta on the 1st June 1923' If so, has the Govern-
ment nt1fed the speech of Mr. H. B. Gazdar , 

• • fte Honournble Sir Basil Blackett: The answer to the first part of 
the ·Honourable Member's question is in the affirmative, and to the second 
!lurt iu the neg-ative. 

PAII.un or AI.T.IANCE BANK: 'BELINO (\)' INSECURITY. 
138. *Mr. Pyari La.l: Are the Government of I:ndia aware I)f thf' 

strong sense1 of insecurity that at present exists in India, conse,!uent on 
the failure of the Alliance Bank of Simla and the disclosure there-
on' 

'the Honourable Sir Basil Blackett: The Government do not belitve 
that there is any general sense of insecurity. On the contrary they believe 
that the action taken by the Government and the Imperial Bank has been 
Jargely instrumental in o ~  the dangers of a loss of public confidence 
\vhich the failure of the Alliance Bank threatened. -

Mr. BarcJum4rai VilhiDdaa: Are the Government aware tha.t some 
other banks b8ve failed as a consequence of the failure of the .Alliance 
Bank , 

'lhe Honourable Sir Baatl Blackett: The Government are aware of 
the failures of eertain small banks. 

Mr. Barcha.ndrai Vishindas : Do the Government propose to adopt 
any 1netlRUreS of relief in respect of these banks , 

The Honoura.ble Sir Basil Blackett: Not of the individual banks 
which have failed, which are all small concerns, not ~  the general 
~  in banking in this country. 

Mr. S. O. ShRhani : Will the o r l1l~  be pleased to state if there 
are any objections to the Governmen.t helping in the supervision of the 
liquidation of the Alliance Bank, and,secondly, if the reply be in the • • ( 4339 ) 
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negative, will the Government be pleased to take early steps to render 
that help' 

The Honourable Sir Basil Blackett: I think, if the Honourable 
l.(ember will wait for the answer to some further questions which are down 
on the paper, he may get the answer to his question. 

1Ir. It. B. I •. Agnihotri: May I a.sk, Sir, whether any public money 
was deposited in the Alliance Bank and if so, what was the amount , 

The Honourable Sir Basil Blackett: So-far as I am aware, no public 
money in the sense of money belonging to the Government of India W8l! 
deposited with the _~ll  Bank. There were certain charitable funds, 
in which the Government of India were indirectly concerned. which were 
deposited. 

1Ir. It. B. L. Agnihotri': Were tl),e charitable funds deposited in this 
B?nk under instructions from the Government of India , 

The lIanoarable Sir Bun Blackett : I should like to have notice of 
the particular qupstlon, but, RO far as I am aware, no funds o~ which the 
GGvernment of India were directly responsible were o ~. with the 
_~lJ  Bank. The answer, therefore, to the question JURt put would 
undoubtedly bp. that the Government were not responsible" for the depoRit. 

Mr. N.· M. Joshi: Were the Government of Inilia reRponRible for the 
charitable funds placed at their disposal , 

The HOjDourable Sir Basn Blackett : I did not say they were charit-
able funds placed at their disposal. They were charitable funds in which 

~  were indirectly illtereRted. 
:Mr. N. M. Joshi: lfay I know the ~ more clearly' 
The Honot'lrable Sir Basn Blackett: If a clear question ~ put, Sir, 

'1 shall be able to ~  a clear answer. . 
Mr. S. C. Shahani : Will the Finance Member bf' pleased to Rtate if 

the present Government would be prepared in similar circumstances to 
iT.tervene and guarantee that any other bank than the Imperial Bank of 
India that undertakes to pay the creditors in the case of any other banking 
failure will bc compensated for any loss incurred by the payments ! 

The Honourable Sir BasU ,lackett : I would refer the Honourable 
. Member to the answers given to questions on Monday and about to be given 

to-day. 
Dr. Nand Lal : M'P.Y I ask flu! Ilnhlre of the guarantee which was 

I!iven by h~ Government of India' 
The Bo o r ~  Sir Basil Blackett: 1 would refer the Honourable 

:Member to the answerR given to questions on Monday and about to be given 
to-daJW 

Dr. Nand La! : May I ask \\ hctIlel' some Rort of emhezzlement iR 
h'Uspected , 

FAILUILE OP ALLIANCE BANE: E~T AT . 

139. -Mr. Pyari Lal : With a view to reaSRllre tM businElsR com-
1p.unity and the public generally doeR the Government contemplate any 
such measure as appointing fln official committee to ~  tne 



QU1I8'fIOWS .urn AWawnS. 

poa1tion of and reason.,. for h~ feilure of the Alliance Bank; and the 
prosecution of the delinquent Managcrs, Directors and Auditors , 

The lIonourable Sir Basil Blackett; The Government are not satis-
fled that there is nny further action which they can usefully take in this 
matter unless and. until further facts are disclosed. Should the informa-
tion disclosed in the course of liquidation, or otherwise, coming to the 
knowledge of the Government of India, justify such a step, they will not 
hesitate to take suitable aetion forthwith. 

Bao Bahadur C. S. Subrahmanayam: Sir, I would like to ask the 
Honourable thtl Finance Member about the Alliance Bank, whether he will 
l'xplain the dii'fer'C'nce between the eommunication addressed to the Indian 
Merchants' Chamnl'r, Bombay, and the statement made here on Tuesday. 

The Honourable Sir Basil BLickett ; I think that again ~ a question 
which arisl'!I out of a subsequent question. I !lhall 00 happy to endeavour 
to give an answpr to it in its proper place. 

,.J At:D1T 'op Accot'lft's OP RROISTERED CO'HPANIl!ls. 
140_ *Mr. Pyari LaI: Are the Government of India prepared to 

Mnsider the question· of introducing the necessary changes in the Indian 
Companies Act regarding the !\nditinp- of the accounts of the Registered 
Companies, so as to make the appointment of o r ~  Auditors to 
work in co-operation with the Audilors appointed by the shareholders, 
obligatory for ~l companies with a subscribed capital of ten lacs and 
over' 

The BonourabI'j Mr. C. A. Innes ; .. As at present advised the Govern-
ment are not prepared to amend the Indian CompaniesAet in the pri-
posed dirl'ction. 

FHI.VRE 011 ALLTA.NCB Bunc: A r ~ BY GOVERNMENT. 

141 .• Sir P. S. Sivaswamy Aiyer: Will the Government be pleRse.! 
ta state: 

(1) Whether the Alliance Bank of Simla sURpended payment on the 
28th of April 1923 , 

(2) (a) Whether on the 27th April 1923 the Financial Secretary to 
the Govtlrnment of India wrote to the Managing Governors of 
the Imperial Bank of India authorising them to repay 50 
per cent. of the amounts due to the depositors in the Alliance 
Bank and conveying the guarantee of the Governml'nt of 
India to make good to the Imperial Bank of India any losses 
iucurred in making such payments , / 

(b) Whpn did the Government become aware of the likelihood of 
failure of the Alliance Bank and who set them in motion to 
take action as indicatp,d in the letter of the 27th of April , 

(c) Whether by the letter of the 27th of April the Government 
~  to borrow the money required for payment to de-

pOSItors or only to guarantee the Imperial Bank against 
10sseR' . 

~  Whether the ~ r  referred to in the said letter refers to 
~~~ l' ~ l ampunts to be paid to the depositors or also to 



the loss of interest to be incurred by the Bank on theaillount 
of such payments' . 

(3) Whether the Financial Secretary to Government wrote to the 
<Managing Directors of the Imperial Bank on the 1st of June 
1923 hypothecating the Goverilment balances as security to 
meet outstandings which would become due to. the Imperial 
Bank in consequence of payments to be made by them to 
depositors in accordance of the letter of the 27th April , 

(4) Whether by notice of the letter of 22nd May 1923 to the Secre-
tarv to the Committee of the Indian Merchants' Chamber, 
Boinbay, the Financial Secretary to the Government stated or 
suggested that the action of the Imperial Bank of India in 
offering to make payments _to -dt,positors -was a spontaneous 
act of puDlic spirit , 

(5) Whether on in any preVious -'OOeasion of failures of Indian 
Banks involvinll losses to the extent of crores the Govern-
~  of India ever came forward to the l'escue ~h any 

similar undertaking of guarant.ee , -
(6) Whether the Gmrernment is prepared to formulate 'the prin-

ciple!! ano conditions on which they -will extend similar 
relief to other banking concerns in future , 

(7) Whether it is a fact that the depositors of the Alliance Bank 
include a very large ~r ot Governnltnt Ofticials and 
Europeans' 

'!'he Honourable air Basil BJadtett : Perhaps I might explain for the 
information of, Honourable Members that these questions were put down 
on the notice paper two or three days ~o with the request that the answer 
~ l h  be expedited and the answer has, with the consent of the Honourable 
the President, been expedited. I was not aware in answering the earlier 
questions that Honourahle Members had not got these·further questions in 
front of them and it was for that reason that I deprecated answering certain 
8ilpplementary Questions. I have already dealt with most (ff ;1ile points 
raised in the Honourahle Member's qnastion in ,my l'fplies to previous 
questions in -this Honse and gbllU ~ o r therefore to reply 'succinctly. 
The answers are : 

(1) Yes. 
(2) (a). Yes. 
(b) FOl'several weeks before the date of failure the Government 

were aware that in the absence of a successful result of nego-
tiations in which the Bank were engaged in England the 
failure of the Bank was probable. It wa.'J nQt until the 26th 
April that they learned that failure was ineiritable. Th~ 
Government ~  on th'eir own initiative. 

(e) The letter of the 27th April contemplated a loan to the Govern-
ment. 

(d) The guarimtee refer!! to the principal RJtlOTlnts to be paid to 
, depositors. -

(3) ~. c' 



(") The lettet" in question did not describe ~h  ~ 1 o  of h~ ~ 
• • Bank 88 spontaneous, but as l l.rl ~ m fact It 

Wall. The letter did not profess to deal 'Yl.th the clrcumst:ances 
Under whieh thu Bank was put in a posItIOn to take actIOn. 

(5) No. 
(,6) "fhe Government cannot undertake to formulate prinoiI*s ~ 

. conditions bf universal applieation ; in answer to the queatiOD 
ask&d by Mr. Manmohandas Ramji I endeavoured to pu 
before the House the principles which guided Government in 
the present instance and the ~ l o ~ o.D  at the ~ 
which were an important factor 1D deter.m.mmg the aotima 
of Government. 

(7) Y;es. The depositors in the All l~  Bank also include a very; 
large number of Indians. 

Dr. B. S. Gour: May I ask the Honourable the l!'inance Member 
l'h ~r in view of the subsequent discloaure, i.e., the announcement JDBde 

by the ~' o o r l  Member in this House, Mr. McWatters' letter-to the 
ludian Merchants' Chamber and Bureau in Bombay describing the action 
of the Imperial Bank as out of public spirit was not a terminological in-
~  f 

The Honourable Sir BasilBlacke" : I think terminol();gically it was 
entirely exact. 

BirDen .Praaad. Barvadhikary: With reference to the charitable 
institutions in which the Government ~ indireetly connected, as the 
Honourable the Finance Member has told us, were those funds withdrawn 
in time Y If 80, when Y 

The, BDBOIU'able Bir MalcoJm Bailey: Perhaps I might be allowed 
toansw.e.r that question. I am connected with so many of these instimtions 
is. diflellent capacities that I have perhaps a more intimate knowledge of 
the question than the Honourable the Finance Member. The institutions 
to which Sir Basil Blacbtt referred jut now are institutions such as tho 
LadY DufferinFund, the Lady Minto Fund, the Lady Chelmsford League, 
certain funds held by the Soldiers' Board, and taking a different category, 
funds held by such institutions as the Silver Wedding Fund, Indian Red 
('ross Society and the St. John Ambulance Association. If the deposits 
which were held by the Bank on beha1f..of such funds were to disappear 
entirely, nevertheles.<I, there would be no loss to Government at all ; the 
loss ,vould he entirely to those funds. When it is said that Government 
was indirectly concerned with them. it is only to this extent that various 
Government officers, some of them Members of COUDJil, some of them Secre-
taries, some of them in other capacities, have at different times given their 
services to the management of these funds, and they are interested purely 
to that extent. Sir D. P. Sarvadhikary asked if these funds were h~ 
drawn. 

Sir Dava Pruad Barvadhikary : J II time. • 
The Honourable- Sir Malcom. Bailey: In time. I have myself at 

dift'erent, timp had. under my control, in ~ ~  as r~ ~~  l~ 

• 
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Chairman. of the Executive Council of a number of these Societies, consider-
able sums of money deposited in the Alliance Bank. I as a Member of 
Council was aware of the circumstances in which the Alliance Bank stood. 
I of course felt myself unable to take advantage, either on my own behalf 
or on behalf of the Societies in which I was interested, of knowledge which 
came to me as a Member of Government. ,It might have been unfair to 
other depositors. I have had conversations with other Members of Govern-
ment equally interested in these Societies, and I may say with perfect con-
fidence that no single case has come to my knowledge in which: any officer of 
Government connected with any of these Societies felt himself entitled to 
take advantage of his knowledge of the affairs of the Alliance Bank to 
withdraw their deposits, I should like to go just a little further. I han 
heard of cases of men in our Secretariat, clerks not officers, who in their 
position as confidential shorthandwriters and the like, knew also what was 
hnppening in the Alliance Bank, whose whole savings and whose families' 
savings were in the Alliance Bank, and yet they themselves have not issued 
a word of warning to their friends or availed themselves of the or~ o  
which came'to them in the course of their official duties. 

Mr. X. B. L. Agnihotri: What is tbe total amount of deposIts made 
by the Members of the Executive Council in the Alliance Bank , 

The Honourable Sir Basil Bls.ckett : I am afraid I did not catch -the 
question. 

:Mr. X. B. L. Agnihotri: What could be the total amount of o~  
depol)it.!d by the individual M('mbers of the Executive Council in the 
Alliance Bank Y 

Mr. President: Order, order. That is a matter in which the Governor 
General in Coun('il has no concern. 

Dr. H. S. Gour : M:1Y I ask the Honourable the Finance Member 
or the Ho'nourable t.he lIo1J)o M('n,l,( 1" whether it is not a fact that under 
thE:' rules of the G,)'\'ernment or India; all trust deposits are to be made 
with certain approved .l ~, and wl!ether the Alliance Bank was one 
such approved hank 7 

The Honourable Sir Basil Blackett: I should like to have notiee of 
that question, because I am not confident o~ giving a compl",tely accurate 
answer spontaneously. . 

Dr. Nand Lal : Will the lJ .. m,mrable the Finance Member enlighten 
this Assembly whether the Government of India is in r ~  of any 
information that embezzlemt'r,t ,,'as committed in the Alliance Bank 7 

The Honourable Sir Baril Blackett :' The answer is in the negative. 

RUFER LOAN. 

ltao Babadur O. S. Subrabmanayam : Sir, I shall be obliged if the 
Honourable t.he l ~ ~ Mew her can give U8 any information as to the 
J)rogress which the rupee loan has made up 110 date. 

The Honouraple Sir Basi}, Blackett: I am very happy to be able to 
inform the House thut over Rs. 16 Cl'ores ~  of the Rs. 24 erores for which 
we asked was subscribed on the first day. 

The Bo o~r l  Sir Ma.lcolm Hailey : Poor bankrupt IIJIiia ! 
~ 
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UNST.ARRED QUESTIONS AND ANSWERS. 

• CO.NIL'TIOB or BADJLINAJU WITH RAILWAY • . 
97. Lala Oirdh&riIal Agarwala : 1. Are the Government aware that 

Badrinath (District Garhwal) ill the most sacred place of Hindu ~ 
grimage where H. H. Jagat Guru Bhankracharya established Jotm (or 
Joshi) Math t 

2. How far is Badrin«th from the nearest Railway station and what 
proposalR have been made to connect it by ¢l and by what time is it 
likely to be so connected , 

The Honourable Mr. O. A. Innes: 1. Government are aware of the 
sanctity attached by Hindus to Badrinath. 

2. Badrinath h~ about l ~l  miles from Rikhikesh Road, the nearest 
railway station. 

A prl}liminary r ~  for a lille of railway from Hardwar to Karan-
prayag.d'the way to Budrinllth was carried out in 1920 but the financial 
prospects Qj. the line were not sufficiently favourable to justify iu. 
construction. 

'l'u .lND COI'DB ROOK AT lbElltT. 

~. Mr. Pya.ri Lal: Are Government aware that the sign board of 
the I I Tea und Coffee room" Cantonment statioll, Meerut, bears the worda 
"' for Europeans only" and that there exists no separate refreshment room 
for Indians, at all f Are there any reasons for this special reservation 
under the circumstances f . 

Mr. O. O. Sim: Yes. There are no reasons for this special reserva-
tion. The wording on the sisn board is being altered to II Tea Room" 
only. 

MEMBERSHrp OF ADVISORY PUBLICITY COMMITTEE. 
The Honourable Sir Malcolm Ha.iley (Home Member) : With your 

permission, I wish t.VI make 11 motion in regard to the membership of the 
Advisory Publicity Committee. The House will remember that at t.he 
close of the last session they ~r  that Members should be elected by 
the Assembly fot: thitl Committee in such manner as h~ Honourable 
the President sHould direct. An election is a somewhat cumbrous pro-
cess, and I hnve thonght it VI ell to collect a number (If names with the 
assistance of various friends ill h ~ House, with a view 1)£ suggesting 
that instead of holding an election it should agree to the Members I 
propose to mention as Members of the Advisory Publicity Committee. 
The names I Sl1gg('St are : 

Mr. T. V. Sesbagiri Ayyar, . 
Dr. H. S. Gour, 
.Mr. Ahmed Bauh, 
Sir P. S. Sivaswamy Aiyer, 
Mr .• J. N. 'Mukherjae, 
Maulvi Abul KBBem, and 
Lieut.·Colyel H. A. J. Gidney. , 
• 

• 
• • 

• 

• • 

• 

• • • • • 



{5TH JULY 1913. 

[Sir Malcolm Hailey.] 
Seven names were required and I merely put these forward, as the 
House will understand,. for tho convenience of the House.in order to 
avoid the trouble of an election. 

111". President : The question is : 
.. That Mr. Beshagiri Ayyar, Dr. H. S. Gour, Mr. Ahmed Baksh, Sir SivasWnlUl, 

Myer, Maulvi Abul Kasem, Mr. J. N. Mukherjee, aud Lieut.-Colonel H. A. J. Gidney 
be elected to serve on the Publicity Advisory Committee." . 

Thb JIloli()Jl was adopted. 

THE INDIAN NATURALIZATION BILL. 
The Jl~ o r l  Sir Malcolm Bailey (Home ~ r  : I beg to 

move: 
" 'that the Bill to cOl1BOlidate and amend the law relating to the naturalization 

in British Incli& of aliens reaident thel'ein, be referred to a Select o ~  cfll1siatillg 
of Mr. Samarth, Mr. P. E. Percival, Mr. J. N. Mukherjee, Dr. H. S. Gaur, ~. , l l r 
C. -S. Bubrahm8na.yam and myself, with instructions to report on or before be 17th 
Jill>' 1923." r. 

As the original motion stood it was proposed to ask that the name 'of 
1\ir. Abul Kasem be on the list llf rlembers of the Select Committee, but 
I am not certain whether he will c.l'l"ive in Simla in time, and therefore 
without Mr. Samarth's permission I have substituted his name; but I 
l~  dqne so as Mr. Samarth is a Chairman, and in that capacity he 
is, I am sure, glad to render us this service. . 

Dr. H. S. (lour (Xl\gpur ~ ~ o  : Non-Muhammadan) : May I 
huggest tpat the name of Sir Hem,)' Stanyon be added to the list proposed 
by the Honourable the Home lip-mbel· \ 

The Honourable Sir ·Malcolm Hailey: I have no objection. 
The motion that the name')f Colonel Sir Henry Stanyon be added 

to the said Select C(:mmittee WbS adopted. 
Mr. W. II. HUIS'-Ii&ll;y (Sllld : Muhammadan Rural) : I propoSfa the 

name of Mr. Harchandrai Vishindas. 
The Honourable air IIalcolm Bailey : I have no objection. 
The motion that th'.! name or MI'. Harchandrai Vishindas be addQd. 

to the said Select CommIttee WdS adopted. ,. 
Mr. President: 'l'he question ill : 

" That the 'Bill be referred to that Select Committee as increaeed by thcee tW4 
names." 

The motion was adopted. 

THE MOORSHEDABAD (AMENDMENT) BILL. 
Mr. Denys Bray (Foreign Secretary) : I beg to move: 

" That the Bill to modify certain provisions of the Indentll1'e eollirlJ18d by the 
Moorshedabad Act, 1891, be taken into consideration." 

• The Bill is so simple that it is unnecessary to l'dd to the remarks con-
tained ~ the Statement of Objects and Reasons or to the few remarks I 

. --r - - --
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~ in introducing the Bill. It is wholly non-aolUleDtioua in chancter. 
It is ~  merely for the better ~ ~  o~ the elltate aDd the 
better safeguarding of the interests of succeeding heIrs. 

The motion was adopted. 
Clauses 1, 2, the Title and the Preamble were ~· to tile Bill.· 
Mr. Denys Bray: I move that the Bill ~ pasaed. 
Lala Girdharilal AgarwaJa (Agra Division: Non-Muhammadan 

U,ural) : I wanted to ask one question on this subject. I am told that the 
.Nawab of .M.oonthedabad. has al.reaay eaterfJ(1 into negot.ia.tiCJna and 
borrowed. money. If 80; will tma Bill ailect t1wee transaetiona and ta... 
from whom he .has already borrowed large Bums ofJDODeY oa the UJI4i!l'-
standing that he will give leases on SalafM. Of course, I do not_ow 
the particulars and I want to know the real !aets. 

Mr. It. Abm.ed (Rajshahi Division: Muhammadan Rural) : Sir, 
may I stand and object to my fdend's -remarks 7 What have the Gov-
erllIIllJt of India got to do if the Nawab Bahadur of Moorshedabad is 
arrallgilli for loans or has borrowed money on the understanding that he 
will lease out his property T There is his power of course, tc; grant 
21 years' lease. He is entitled to do it and of course to get Salami also-
that is the object stated ill the Bill. I do not think that any Memher of 
this House will be justified in getting up and asking whether the Govem-
ment will be pleased to make a !Statement with regard to the interBal 
matters of the Nawab Bahadur of Moorshedabad. Certainly net. This 
Bill seeks to modify the Moorshedabau .Act of 1891, and the Statement of 
Objects and Reasons gives 'the full explanation why the Governor and 
Executve Council Members' sanction i:-; necessary in granting leases, and. 
I think that is eJ).ough. 
. 111:. Denys Bray : I am 110t quite sure whether I understood tIIs q..-

bon arIght, but I would draw the Honourable Member's attention to the 
proviso : 

" Provided that nothing herein contained IIhaIl ·atreet all')'thiDg done, or any 
right or liability which has accrued or been incurred, undR any IQda.laueor dImise 
before the commencement of this Act." 
I may also explain that h~ necessity for this Bill arose out of the case 
of .certain hoWJe properties in Calcutta. 'l'he property had been leaaed oui. 
on a 21 years' lease. The buildings, unfortunately, were destroyed bi 
fire and the Nawab B~ r has failed to secure any offer for a ~ 
lease for the. short period of 21 years. Hence one of the main reasons 
for the Bill. He has now received an offer for a lease for a term of 42 
years, the rent already paid in advance on the twenty-one-year lease 
being treated as Salami or ' fiue ' for the 42-year lease. I think that is a 
suftieient explanation for the lIonourable Member. 

The motion ~ .h . the Bill be pas.<:ed was adopted. 

THE CODE OF CIVIL PROCEDTTRE (AMENDMENT) BILL. 

~B DD1 ' l  Sir IIalco1m Haile'y (Home Member) : I moye ~ 
" T1Iat the Bill furt1er to amend the Code of Civil Prooed1llll 1908 lor __ 'a . 

PurpoIII, be takp into CQuideratioD." , , . ~~' . , - - - • 

• 
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[Sir Malcolm Hailey.] 
The Bill is before the HoUse. 1 explained its objects wheu I'intro-

duced it, and it is of so simple a nature that I think no further comment 
on my pa.'i; or commendation is nf'celisary. 

Itfr. It. B. L. A8nihotri '~ r l Provinces Hindi Divi!>ioDli: Nun-
Muhammadan) : I beg to move: 

" That the Bill be circulated for public opinion." 
At the time of the introduction of the Bill ..... . 
The Honourable Sir lIIaJ.colm Hailey: Might I ilitcrrupt for one 

moment' I have looked through the papers on my desk and I find no 
notice of this proposal on the part of the Honourable Member. 

Mr. K. B. L. Agnihotri : Might I take the objection that the Bill 
cannot be taken into consideration to-day under !>tanding order 38 because 
three day!>' time hat> not been llo ~l 1 

Mr. President: 'i'bree days han elapsed. 
Mr. It. B. L. A.gnihotri: No, Sir. • 
1IIr. President: Order, or ~r. Two and three make five. 
Dr. Nand Lal (West Punjab: Non-Muhammadan) : To my mind this 

Bill seems to be a very useful measure and I give credit to the author of 
this Bill. Some of the Government servants, who are very poorly paid, 
are troubled, to a great extent, by the relentless creditors ........ , ...... . 

Dr. B. S. Gour (Nagpur Diviz:;j{ll1 : Non-Muhammadan) : Why should 
there be creditors , 

Dr. N&nd Lal : I am very glad that this measure has been introduced 
and it deserves l ~r l commendation and support. I support it whole-
heartedly. 

The motion that the Bill be taken ~ consideration wat> adopted. 
Clause 1 was added to the Bill. 
Mr. Preiident: Clause 2. 
Mr. N .•. Joihi (Nominated: Labour Interests) : I only want to 

know why the Government have restricted the use of this section to Gov-
ernment servants and public officers and not to other people serving in 
private offices. 
- After all tire principle is the same-that the poor man should not 

be deprived of his bread by the usurious sowcars and if that is the principle 
of the Bill the necessity for protectirlg the servants of the private com-
~  and of private individuals against usurious practices is as great all 

the necessity for protecting Governm(mt servants. I should therefore like 
to know from Government why the s('ope of the Bill is restricted. 

Mr. Barchandra.i Vishindu (Sind: Non-Muhamma<lan Rural): I 
think I may answer Mr. Joshi's point. WhiJe the emoluments received 
by Government servants can be ascertained from the record you cannot 
aseert'lin the emoluments received by private men. A man who appears 
to be very rich may be very poor, while a man who a.Wears very poor may 
be "*y rich and have treasures. 

\. 



. . 
r~ w. II. BWll&DAJly (Sind-: Muhammadan Rural) : May I ask 

why M.r. Jow has not sent in au amendm!Dt , 

The Honourable Sir Malcolm Hailey: The answer to Mr. Jollhi iai a 
billlple one. 1. have Only to repeat what J. sald when introducmg the !S1ll, 
that is to say, that the J:)J.ll Iii not intended as any safeguard ag&llUlt the 
extenslOn ot usuriOUS pracucetl, nor itl It In itHeiI. ill any way direct:ed 

• agamst the operations ot ,the money-lender or .the ~o ~ ~r. '~h  motive 
Which influeuced the legIslature when they first illtroduced this measure 
was simply the protectIon of h~ !:nate. As I stated before, it is clear 
that if a Government servant, 1 said before the low paid Government 
licrvant, but in modern times 1 must add even the high paid Government 
tlCrvant falls into debt, and is presst"d by his creditors to such an extent 
that the whole of his salary is attached, then he beoomCH practically useleH& 
to the State, for, when he is deprived of his means of subsistence, either he 
cannot carry on his dutietl at all or he is subjec¥ to temptations to· 
receive {rAtifications which must be injurious to his employer, the State. 
This reg'fllation is quite in line with the rest Qf our legislation on the sub-
ject of presdhation from attachment. As the House is aware, we preserve 
the articles of primary necessity in the case of eertain classes from attach-
ment. 'Ve pl'eSl'rVC lll'Ce&lary wearing apparel, cooking vessels of a 
judgment debtor, his wife and children. We preserve the tools of arti-
sans. We preserve the house and other buildings of an agricul-
turist, and we do so for the reason that if a man falls into debt, it is 
not right to allow the law to press him to such an exteBt that he is deprived 
of his means of subsistence; in the case of Government servants we go Some-
what further and lay down the exact limits which we attach to the 
meaning of subsistence. May I add one word regarding this motion. I 
say with perfect truth to the House illl1t I had no intention of trying to 
press this forward as a matter of urg.mcy or in any way to deny the full 
consideration which Honourable Memhers wish to give to it. I was quite 
unaware that Mr. Agnihotri would desire to move the circulation or would 
desire ~ move any amendment. If hE' had given me warning I should have 
been glad to put the Bill down for another day. But the matter is 80 
simple and I believe is so generally approved by the House that I would 
suggest that the House can proceed to the consideration of it. 

Dr. H. 8. Gour : I do not think the HOllourable Member has answered 
the Honourable Mr. Joshi's objectioll. If reasons of State- prompt the 
Government to protect their clerical servants, reasoruv of public utility 
should equally dictate a measure of protection to be extended to railway 

r ~  and o ~ r ~ ll l ~  public lo~, ,Private companies, the large 
pubhc corporatl.ons, mdustrlal concerns, mmmg concerns and so forth. 
The reasons whIch the Honourable the Home Member has given-that a 

r ~ll  if h? is o,:erwhelmed with creditor.s. is not able to discharge his 
pubbc functIons WIth the same degree of dIhgence ~ he would otherwise 
do and that if his property and hiR salary is attached his financial 
resources ~ crippled, hE' might be exposed to other ~ o  ate 
perfectly true and in that view I support the Bill. But I hope' tlie 

~ T l  ~ wilt not ~ ~  this House to endorse the pro-
ppsltlOD. h ~ that Bill and the prmt'lple r~ it cannot be ~~~ 

• 
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[Dr •. lzI. S. Gour.J 
to other public servants and -otlierprivate servants of cotporations and 
companies, receiving small salaries of the nature described in the Bill. . 

The Honourable Sir Malcolm Bane,. : If I may be allowed to intervene 
again, it is mainly for the sake of information. The Honourable Member 
will realiSe that the servants of the railway companies under the Act 
already stand exactly in the same position as Government servants proper. 
He will at<;() remember that the wagC"-s of labourers and dome,tic servants 
are also protected from attachment, though we do not of course give the 
same sort of protection as we h ~ given to Government serv&nts. The 

• reason why we hold that we can. justifiably. single out Government servants 
in this connection, apart from the rebSOn 1 have already given, is perhaps 
clear. In. thc first place they are very much easier to define than the 
sen'ants of public utility companies and corporatiolllO. The servants of 
corporations which are local bodies are already protected iu the same way 
as GovcJ'lUnent servants; but with regard to other utility servicw it might 
be somewhat difficult to define in au Act exactly· the extcnt to wllich it is 
suitable to protect them. rrhere is a further point and that is that all 
Govenlment servants, whenever they fan into debt and are pUl'Sued by 
debtors, must produee an accolllt of their affairs to their employer, the 
State. That rule do(',s not apply to other case.'i. But, Sir, the Honourable 
Member has raised a question of general principle. I could not auPPOl't-
a wide amendment of the Code in this direction without a general reference 
to all interests concerned on that p(lint. If he wishes to take the poiDt 
llP, it had better be treated as an entirely separatie question and not 
connected with this specific piece of legislation, which only seeks to amend 
certain figures already contained in the Act. 

Oolonel Sir Bemy Bta.Dyon (United Provinces: European) : Sir, 
tile point raised by Mr. Joshi is -one which will commend itself to every 
lwer of justi(·e. If 1Ihis Bill booomf's law as it now stands. the clerk of a 
railway ;drawing RB. 40 a month will have his entire salary exempted 
Irma attachment, but if I have a clerk on Rs. 40 a month, his salary 
will not· be 'Protected. That seems anomalous and unjust. I do not think it 
oould rightly be said that it! will·be any ea.o;ier to get half the salary from 
the railway than it will be to get half the salary from me. But the 
logical reason for the form of 1J!.is Bill-aud as to that I have been antici-
pated by the Honourable the Home Member-is thi". That the particular 
clause of the Civil Procedure Code which it is framed to ameud only with 
l"'g&l'<l to certain figures, is itself a clause of limited application, and what 
we . ..-e here tp do is merely to amend that clause as it stands. It is a 
~ ~ h wider question as to whether that clause of the Civil Procedure 
<*1e. 'itself shall be extended. I do not think that in a small Bill like 
tms a very much larger question like that, which no doubt was taken up at 
the time· when the Civil Procedure Code was prepared for enactment, 
should. be gone into. For that reason, and that reason only, I do )lot 
think -that tM suggestion of Mr. Joshi can prevail. I would support the 
Bill as it.. stands. \ 

c 

Dr. Band.Lal : Sir, tais protectioo to my minli should not be'utend.ed 
te h~ ~r .ll  Qf r ~ ~ ~  9r 1inu. .~ fo,r9ppG11iDf 
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Mr. Joshi is that the servants of private companies and the emploJees of 
private men have no restrictions put upon them in regard to their eupg-
jng in otDer -business. They can make money from di«erent sour. ; 
there is no obstacle in their way. 'ro support my position I may give an 
illustration. A is a Government servant drawing Rs. 40 a month. He 
cannot enter into trade or do any other business. Now let us tate the 
case of H, ~ lo  in' a private company. He gets also RB. 40 a month 
from that company but he is not debarred from opening any other busine811 
or shop. (Dr. H. 8. Gour: "That depends on the terms of biB employ-
ment.") I beg your pardon. Kindly do J}ot int.erfere. He can make 
money from yarious sources, but the Government servant, as I have already 
submitted, cannot. The object at the back of his Bill is to protect the 
salary of the Government servant,.so that he may not be tempted to stOop 
Jow, to go to this man and that and place himself under obligations which 
8re r~ to be impediments in the proper performance of his duties. But 
in the case of a private servant, there is no clog in his way. That is the 
object which has prompted the author of this Bill and for that reason I 
thank him ldghly for the service he has rendered. Why should we be 
hard oft poor Decree holders indiscriminately f Weare giving this 
special contession only to o r ~  ,serYants whose salary is rupees 
fort.y a month, irrr a very. noble reason and a very honourable cause, whioh 
rcason ami which eause cannot. come to the assistance of a servant who is 
employed in a shop or private firm or company, for the reason that 
section ] 61 of the Indian Penal Code is not applicable to private servants, 
whereas the PO",! public servant, if he stoops so low on account of the 
inadequacy of hifl salary or on account of temptation, will be hauled up. 
'fhc private servant. may accept any gratification without coming within 
the clut('he:'! of the law. There are, therefore, a number of reasons why 
this Bill ought to have tlle unanimous support of the Hoose, and it has 
pained m(' to see so many Honourable gentlemen of light and learning 
opposing a measure of this kind ..... . 

Mr. President : I am very loth ·to interrupt the flow of eloqaeoee eB 
behalf of the private employee, but I must point out that this debate 'is 
~o  rather disorderly. It will not be in order to move anyaOlend-

lOent t'xcept one relating to the figures dealt with in clause .2. Honourable 
Members mnl"i; therefore confine themselves to the terms of clause 2, 1Vhich 
nJ'e very 1Ia1'1"OW indeed. 

111'. E. B. L A.gDihotri : Sir, as ;no amendment can be .. moved at this 
stage oT the Bill, there is no other alternative but to (lpp08e the passing 
of thi!!, clallRe 2. • . 

The H0D01llRob]e'1ir Maleolm Bailey: I will not object to oy amend-
lnent that" the Honol1J'ahle 'Member wisheR to put forwa'rd ; I merely oppoBed 
the proposal for circulation on the ground of lack of notice. 

'Mr. E. B. L. Agnihotri : I must thank the Honourable the HoDie 
}[ember for his kindness in allowing me to move an amendment. Tho ~h 
I have p:iven o ~  of an amendment of a ~  '1Iaftre: amI, 111 the 
1 ~h  of the sng!restion made by the Honourable Mr. JOlihi and-if I.he in 
order Rnd 11(' permitted, I would move the amendment : 

" That elJl,uae 2 ahaft apply ~ ll  to tmftte llenlata •• ~ ., • 

• • 
• 

• 
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1Ir. Preaklent : I have just pointed out to the House'that ,that is 
-I,reeisely the kind of amendment that cannot be moved. An ameudment 
nlay be mm'ed altering the figures. As this Bill is concerIfed solely with 
figures, thl'l'cfore the amendment must be solely concerned with figures. 

lKr. X. B. L. Agnihotri : I had already said, Sir, that if I was in order 
I would mo,-e that amendment. AB the Chair has ruled me out of order 
in respect +0 t4at amendment, I beg now to move : 

•• That in clause 2 of the Bill the figure 30 be substituted for the figure 40 and 
the figure 60 for the figure 80." 

It has been said that owing to the increase in the cost of living and 
the rise in prices the amount of salary for exemption from attachment 
should be raised and Rs. 40 should Be substituted for Rs. 20. I do not 
think that the pay of the subordinate sta11' was increased by Government 
in a COlTl!sponding proportion. If I remember aright, there is not a 
single case in which the initial pay of any subordinate has been doubled. 
I therefore do not understand the necessity for raising the amount from 
20 to 40. I do realize that the cost of living has gone up and thf:.: amount 
for exemption should be raised and I am therefore willing tq. extend the 
exemption to the extent of 50 per cent! For a similar reason I also suggest 
the substitution of 60 in place of 80. While we are here giving protection 
to Government clerks, we should not lose sight of the r ~h  and position 
of the money-lenders or the creditor-decree-holders. Why should the 
decree-holder be deprived of his right of recovery of his amount by attach-
ment in the execution of his decrees. His case should equally be consider-
ed by the Hous,'. I therefore submit that an increase by 50 per cenL in 
the salary exempted from attachment is quite sufficient. There is one 
more point. If we except the pay of clerks drawing Rs. 40 from attach-
ment, the result will be that many of these men will lose their credit. 
The creditor will consider that he cannot attach the clerk's payor get 
any return ill satisfaction of his debt. ; and so he will not advance him any 
money and it will result in greater nardship to the poor and low paid 
Government servants and for these reason!! I commend my amendment 
to the HOl1!1t'. 

lKr. President: Amendment moyed : 
"In ela118e 2, line 5, substitute the 'Word 'thirty , for the 'Word 'fo>1;y' amd 

the 'Word • sixty' for the 'Word ' eighty'." 

Dr. Nand La1 : I oppose this amendment. I do not know why the 
Honourable Mr. Al!'Ilihotri is so unkind to the poor Government servants 
who are poorly paid. A, a Government servant, has a "\\'ife and son, tak-
ing a hypothetical case. A Government servant, a clerk, draws a 
salary of Rs. 40. According to Mr. Agnihotri's suggestion, the amount 
t::hould be reduced to Rs. 30, so far as protection goes. His salary is Rs. 40. 
He says the amount should be reduced to Rs. 30. A sum amounting to 
Rs. 40 cannot be allowed to remain. 

Dr. B. 8. Gnur : No. 
Dr. Band ~ : That is what he mea.ns. 

J J'~ B~ 81 ~r :. No, he d04!8 pot: 
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Dr. Nand La) : I beg your pardon, you heard him differently. I 
think that is hi;" object. lIe says that the sum proposed, Rs. 40, may be 
reduced tQ Rs. ao ; that is, a concession at the rate of 50 per cent. may be 
given. Is it not so, Mr. Agnihotri T 

ltIr. X. B. L. Agnihotri : Yes. 

Dr. Nand La.l: My Honour.able friend, Dr. Gour, heard you r~ 
ently. 

ltIr. President: The Honourable Member had better addrela his 
lemarks to the Chair. 

Dr. Rand La): I will resume my illustration. A Government 
servant who is ~  Rs. 40 has got a number of other persons dependent 
on him, and his !!alal'y is not exempted from being attached. The question 
arises, how will Le be able to support those who are dependent on him. 
He shall have tf} seek for ulterior avenues or sources which may eoilsoli-

~ his pay in any manner, whetl\,er legitimate or illegitimate. So there-
fore. this amendment practically does not prevent a poor Government 
servant .. whose ;:alary is only Rs. 40, from stooping low and aecepting 
presents but ~ an encouragement so that he may try to have his palms 
greased and get a gratification. Only some months ago on the -flour of this 
House a number \If speeches were made, and I was one of those speakers 
who urged that ('urruption should be stamped out ; but I am sorry to see 
that a ~ oll has emanated from one Honourable Member that this 
very useful provision, which to all intents and purposes will operate, to a 
certain extent, as a prevention againRt the poorly paid clerk'8 stooping 
low, should be ohjected to. I oppose this amcndment ; it has got no force. 

Mr. B. R. B~r  (Madras: Nominated Official) : Sir, I also wish 
to oppose the amendment mfwed by the Honourable Member. There is, 
I submit, very 9','Cld reason for the fignres Rs. 20 and Rs. 40 now being 
raised to Rs. 40 and Rs. 80 reRpectively, sincc, a,s it seems to me, what we 
have to consider is the different purcha<;ing power of -money at the time 
when the Code (·ontaining them was fil"';t brought into force and 80t the 
present time. J understand that Rs. 20 and Rs. 40 are figures which 
were first o ~  in 1871 with reference to the value of the Rupee as 
it WEtS then, snfi I think it is within the knowledge of all of us that the 
purchasing l ~ of money at the present time has p:one down to at lel8St 
half of what it was in 1871. If that i's the case, as I believe it to be, and 
if ttte r ~ l  that r ~ the exemption in section 60, sub-section (1), 
of the CIVIl Procedure Code IS correct, and a..o; to that there appeal'$ to be 
no qlleRtion, thell T think we ought to restore the pOf;lition of afi'airs, with 
reference to the value of money at present, to what it was at the time when 
the provision fir:;t came into force, and that such being the case, the appro-
nriate l~l1r  E ~·.~ 40 and 80 as propos I'd by the Honourable t.he Home 
Member and not 30 and 60 as proposild in the amendment. For these 
reasons, Sir, I O'!1pose the amendment. 

Oolonel Sir Henry Stanyon : Sir, I strongly oppose t.his amendment. 
I oppose it upon the gronnd that it is a needle88 taking up of the time of 
tbe House. It 1'1 a pp;J'ely capriciOlls proposal which has come forwar4 ,uJ 

• 
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[Sir Henry StaDYon.] 
the 'result of an inability to propose an amendment of a totally different 
kmd. ~ 

Mr. !t. B. L. Agnihotri: I take exception to Sir Henry's remarks. 
I had already gIven notice of this amendment. 

Oolonel Sir Hemy Su.nyon :" If that is 80, I withdraw the word 
• capricious '. 

111'. It. B. L. AgDihotri: On a· point of order. Is the Honourable 
Member in order in ascribing motives to me in moving my amendment , 

Mr. Presidunt : The Honourable Member in question has just with-
drawn the word of which the Honourable Member complained. I consider 
it ungracious 011 bis part not to acknowledge it . 

•. E. B. L Agmhotri : I am very sorry ; I did not hear that. 
Colonel Sir Henry StaDyon : I w();uld submit that this Central 

Legislature ought not to allow its time to be wasted on what to my mind is 
• triviality. There is a perfectly simple Bill before the Legislature. No 
doubt the figurP.l· in it have been: earefully thought out by thollc rMpoD-
'Sible for the Bill, who are in a position to decide what are the proper 
proportionate fir..'lJres. I therefore strongly sugl!est that this matter be 
now closed, and that the House be asked to decide for or against clause 
2. 

(HOftOtu'able Me't<lJers : " I move that the question be now put ".) 
The motion was adoptt'd. 
~. Prelident : The original question 'Was : 

"That clause 2 stani part of the Bill." 
Since which an amendment has been moved : 

" That in line 5, sub8titute the word • thirty' for the word • forty'." 
The question I have to put is that that amendment be made. 
The motion was negatived. 
lIr. President: FUl'ther smc,ndment o~  : 

" That in line 6, mb.titute the word • BiDy , for the word • eighty'." 
The questiol'l I have to put is that that amendment be made. 
The motion W 8S negatived. 
l~  wn'; added to the Bill. 

'The title and preamble were added to the Bill. 
The BonowabJe Sir Malaolm Bailey: I beg to 'move, Sir, that the 

·Bill be now paased. 
,Mr. President : The question is : 
" That the Bill f11rther to amend the C.ode of Civil Procedure, 1908, for eorta;n 

PurpcIIMI8, bepal8ed." 
Lalb. .GirdbMila.l .Agarivala (Agra Division: Non-Mnhummadan 

Rural) : Sir, I ""ant to poi:nt out one aspect. At the present day Govern-
ment servants fire living beyond their means, some of them at least as 
'for ~ l , "JHage P&.twaris who are Government servants getting 
olliy'Rs.15 to'1ts. 20, but they keep bufFaloes; similarly Naib Tahsildars 
wt.e ,ay ill 'Rs,?o-their ~o  'Qf Hving is ~ h~h. Then, I see, 



Sir that overseers, many of thcm, keep ,motor bikes and motor carL r. 
h ~  no r~  for restrainiug these GoverlUlleni Bervanti from borrowing 

money beyond t!u:ir means at this time 1 For cxample, take another cue, 
that of Hub-illspectors of police whose pay is only B& 60 or 70, but they' 
generally ,keep two or three horses and so on, awl so forth. There Bh~~ 
I submit be some rule preventing these Government servants from livmg 
btl-y'ond their RIcans and borrowing mOlley ~r the ~  of h~ 
position. The ::,lOney-lenders are first entrapped moo lending thelll.lBOne;,. 
A decree is pasrt'd but when the tim:e for payDient comes these ~~ ~ 
forw,ard ,this plea. At the time which they borrow the money, It Ul Uld, 
"oh, he is the son of a Nawab, and is very good even for BB. 10,000 ~ 
15 000,", but when the time for payment comes" of course 'they BheltieJ.: 
h~  behind this plea. I just want to impress upon the authoriti!8t 

if they think it proper, that they shoulcl make do rule preventing o ~
ment servants from orr~  money beyond their means. • 

'file Honourable Sir Malcolm Bailey: I do not think that the pro-
posal arises strictly out of the very ~r  measure that :we h ~ 
suggelted, but Itliink it nccessary to say, in defence of public servants 
generally,- that III the mattcr of living beyond their means. I doubt 
whether they arc worse th8lIl the rest of the population. I am a Govern-
mentservant, Su'; occasionally I have lived beyond my means ; though 
at the present momcnt I do not fall under the strictures of Mr. Agarwa!a..' 
because I do not happen to be kceping a buffalo. But looking round 
this House, which contains both Government servants and :non-Govern-
ment servanhi, I ask non-Governmcnt servants to say whether they one 
and all have always and at every time kept within their means.f 
I ask them again to say also whether it would be possible for Govern-

12' me,nt to pass a law or issue a general regulation 
.00:1. that no man should ever live beyond his means , 

S ~ r  laws of this kind have been tried in the past and have in-
yariably failed. As for preventing Government servants from getting 
Into debt, it is well known that if a Government servapt is found to be 
badly in debt, particularly to persons with whom he has official relations, 
he is ~  to 8:ccount. It is said that by this measure we are putting, 
a cert8lll hardsblJI on money-lenders and we are doing nothing to p!"event 
Governmept servants from getting into debt. Now, we are putting no ' 
hardship on moncy-lenders at all. Money-lenders as a ~  know h ~ 
way about ~ ' world as well as most other people, and knowing that they' . 
cannot recover more thltn a certain amount under the law from Govern-' 
~ D,  servant$, they naturally will restrict the amoupt wliich they lend 
to'that class. Again, so far from assisting Government servants to 
overspend, by this very Act you are doing a r . ~ to prevent Govern-
nient servants getting into debt, for obviously if you restrict then- credit, . 
then they cannot indulge in overliving. Indeed among the many; 
opinions we have received on this Bill, there are some which refer to ~' 
particular point, and object to the measure on the ground that·it restricts ' 
the ?redit. o~ lo~ r  ser,:ants. I ~h , h r or ~ 7that the general 
cQbSlderatlon, WhlCh hasb,een unported roto the discussiO!D.by Mr. Agar .. " 
wala can be safflly put aside and the House can pass this Bin h ~ 
fe.eling either ·t;llat it is doing an injury to money-lende1'8 or that it, iI 
~ D  ~  ~r ~  ~~r ~  " tQ !s:eep ~l ~ ~.  - -

." -



JIr. Muhammad Yamin Khan (Meerut Division: Muhammadan 
Rural) : Sir, I had not· the least idea of speaki:ng at this l ~ of the 
DiU, but I thiuk I cannot let my friend, the Honourable Mr. Agarwala's 
J:emarks pass withput spy comments· from me. He. has made certa.in 
c.;trictures about Government servants whom this Bill does not affect at 
all. He has not said that this Bill is primarily meant for people who have 
got a salary up to Rs. 80. But his strictures were directed against some 
of the o r ~  servants who get salaries above that. He has given 
the instance of Naib Tahsildars, Tahsildars and probably he meant in his 
word' etc.' the higher class of Government servants too. It is for the 
money-lenders to see when they are adva)Icing money whether they are 
advancing it to the proper person who can afford to repay the debt or 
not. He asked the Government to put some kind of r .~ r  on the 
people who want to borrow for their necessity. That is. not in any way 
justifiable when we are discussing this Bill. This could have been dis-
cussed in connection with another Bill which was dropped by this Assembly 
last time in Delhi. Now, he has given another reference about the 
l'atwaris, saymg that a village patwarl getting Rs. 15 is keeping a lruffalo 
3'Ild is borrowing money and living beyond his means. I wonder if my 
Honourable friend seriously mt'ans that a patwari is living. beyond his 
means by borrowing money. I am a zemindar. I belong to the zemindar 
class of people. My family happens to possess a number of villages, and 
I suppose there are a good many Members here in this Asacmbly who 
belong to the zemindar class of people. They know what the patwari is, 
and whether he is living beyond his means by borrowing money or by 
extorting from agriculturists by playing one game .......... . 

Mr. Preaideat: That is a long ,vay from the subject of this Bill. 
The question is that thc Bill be passed. 
The motion was adopted. 

THE INDIAN E T.A~ (FURTHER AMENDMENT) BiLL. 

The Bonourabie Sir Basil :8lacbtt (Finance Member) : Sir, I beg' 
leave to move : ' . 

" . That. the Bill lurther to amend the Indian Income·tax Act, 1922, lor cet"tt\in 
purpoBell, be taken into consideration." . 

I do not think that at this &t&.gc I can add anything usefully to what 
Was said when the Bill was introduced and to the Statement of Objects 
and Reasons. As leach clause of the Bill comes up, I shall be very happy 
to give such assistance a!l Honolll'llbb Members desire in explaining h .,~ 
~  purpose of thfl Sill. 1 ~J .  }caw to move that the Bill be taken 
into consideration. . 

Dr. Band La! (WCF.t PU1.j<lb : ~ h  : Sir, I oppose 
this motion. It cannot be denied, Sir, that our financial position is not 
yilry good and I cat1not be considered wrong, if I say, that oUr financial 
eondition is had. But the fact, that financiallY' we are feeling . ~7 
~ J r~ , ~h ~  ~~  ~ lS to becQme !oo greedy. I cpwd pot ll ~ '  



~ to, ~o .thinp which ought not to be done. Now, income-tax is ~ ~ 
if I rIghtly understand, on two grounds. One of those grounds IS this, 
that the ma:q who mak!::!' a profit, that is the man who gets an income, 
has received and does receive the protection of the State, he ~ the 
advantage or a num,ber of advantages at the place where his busineas 
itS. In conseqnence of that protection and in return for those advantages 
which he derives, he ~ called upon to pay the propo.rtionate quota of 
lDcome to the State, bp.f!aust' the f::ltate looks after his property; the 
f::lt.ate tries to do things whicb pr<lmotf! his income. But a business man, 
a merchant, a trader ...... ho worJ{!; in Egypt, whose seat of business is 
lD Africa and who gives credit t.o his mother-country, India, and who has 
gone to Egypt or Africa, the enterprising man, the man who has got 
great go and activity in him, the lI!IIll who makes money and brings that 
money to India, he is called upon to pay income-tax in this country 
(India). To my mimi this is Ulljllsti!!ed. He earned the money in other 
countries, he got the protection 'of the State in other country, h~ got the 
advanta$es of promoting and increasing his income in that country. 
India has ~  no right to call upon him to pay income-tax. What is his 
fault 1 lIe eanled money there and he brought that money to India, 
so that the existence of that money in India may make an addition to 
the wealth of this country. Has he committed this mistake f Are you 
:;toing to impose this fiue upon him because he has brought in the money, 
which he earned outside your country, so that your industry and' your, 
commerce may be developed on account of the circulation of that money 
here T lIe should be given credit. His conduct should be placed at 
a premium ; he should be allowed a concession. Instead of doing that, 
this Bill is going to place his good conduct at a discount. To my mind it 
seems to be anomalous. ' 

Mr. President : I think the lIonourablc Membcr had better reserve 
hiM remarks till we ~ to e).lUse 2 ; he is devoting himself entirely to 
I!Jlluse 2. 

Dr. Nand La1 :' I will resume D1y J'cmarks to clause 2, when we reaeli 
~ , . 

. Mr. President ~ 'l'ho qu{'st.ion' is that the Bill furtlIer to amend the 
Indian Income-tax Act, 1922, fOl' certain purposes, be taken iD,toco.n" 
Bidcration. ' , -

The motion was adopted. 
Glanse l'was added to the BHl • 

•. President ~ 'rh~ question is that clause 2 stand llart ot tJie- Bill. 
Dr. Gour : - . 

Dr. Rand Lal : I think, Sir, I was given an llDderstanding that I 
would be given an Oppf)rtunity when cJause 2 came to be considered. 

Mr. Pruident: Dr. Gour I 
. Dr. B .. 8. Gour (Nigpur Division: NOD-Muhammadan) : Clause "2 

raJses a very important question. Honourable Members will remember 
~  fllere' is. a "ery heavy income-tax, now reduced to 41. 60. 'in the 

.. - .. - - ,. .. -- ... . 
jl • - .. ~. . .. • • • • • • • • • 



[Dr.H. S. qour.] . 
Pau,d." in): the Un*ted Kingdom. Now suppose English'inen in this 
eolllWtY'l receive an allowance. from England or· other foreign countries. 
'.Phst,·allowanee has· already paid an income-tax at the rate, say, of 
4& W. in the pound. It o~  to this country and by this clause it will 
be 'bubject to another tax, which m.ay he anything- from one anna in the 
rupee.to 7 annas aDa 6 pies in the rupee, that being tile maximum: of the 

. ~_ cum super-tax in this country. Now I venture to ask 
w.bethu it, is right and propel' that these allowances that travel to and 
fmsMuld be SUbjected to the payment of income-tax in each country. 
Ilthink at· one of the Imperial COnf(lrenCes this question was agitated, 
~ if·I remember rl h~  speak E-ubject to correction-it was decideci· 
thatt smne relief shonld be give:1 against the levy of double income-tax 
~·. h Br h Empire. Now I submit that this is a question which the 

Honourable Financc M('mber sh:o'Uld consider in this connection. Take 
another ease. I am giving you all instance of an Englishman resident 
inthis.country receiving money from overseas. But take ~ very 
ia.r:g.nllDlber of caseo that Thight be imagined of residents. in British 
!adia,receiving moncy from the lndi&n States. I do not know whether 
tiaereis'lsuch a thing as ol'.l ~ in all the States, but I do kn«W 
thot in some of h~ States income-tax is levied. Now a firm, say in 
Ryderabad or Mysore, having branches is British India r ~  money 
:in ·the· ordinary eOUTse of ind,uRtrial or mercantile transactions which 
have already paid an 'o ~  in the country of origin, if I may so 
port it, and it o ~.J jnto Brjtish India, and if this clause is passed, it 
ril be:subjeet to the levy of income, rond pOSlilibly, super-tax. Now I 
lJubmit that is a question well worthy of r o .~ eonsideration. I submit 
fnrther I do not agrl!e witl, the last· speaker when he said income-tax 
is levied in lieu of prvtection grant.ed by the State. That is not the 
plineir>le of 'income-tax ; it L'I levied simply because the State wants 
too money. There iN no underlyhlg principlc behind the income-tax, 
Iolld.r submit theretore that, if cIa usc 2 L'I passed, it will lead ·to the 
~~  of a multiplieity of ta:ns in all the coun.tries through which 
n:oney passes. Let me give you all instance. A banker in India has 
got branches in four or five cOUl1trieN outside British India and in British 
inilia .. He reeeives tn:oney, we shall say, from London,- Paris; ~  New 
Y41'k. The· amount ,vhich he hitS received has been subject to ~  
English and foreign income-taxes. He transmits that money to ~~. 
abad ; has pa.id anothr.J' incomc-tax. It goes to Mysore ; ,pays another 
ineome-tax ; comes to British India, and. pays income-tax for the fourth 
t1Jlle. (Mr. K. Ahmed:" Whr,t about barristers' ") My· friend 
e,jaclllates about barristers .. ' I remember, Sir, a late Member 01, this 
Jtome, and a distinguished MeTnbE-l' eof my profession once vehemently 
complained to me tl1at the ol1~ or 04' Calcutta had asked him to pay 
a largewm of money' which he llud received as fees ,in ·Hyderabad. 
That was about three 01' four years l,ack. I can give the name privately 
to die Honourable Member if }IC wants it. Now I submit that- the Gov-
'~'  is not justified in levying these multiple and mUltitudinous 

taxes uPOD, the- mere trab8it of Z"lt)ney which }las not ~ . earned in 
'BritisaliuliA&; Hit be the principlc, a principle which ~ do not conC'eive,' 
~ ~~ . l~ · .J ~' ~ ~ ~ ~ l ~~~  in jU'dti,1io."tion of 'all: 
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these .airect" taxes, l~ 1  the State (·xtends to' yo.U the pl'MMieetioli :and is 
therefore entitled to a certain pecuniary contribution from all itssubjeeiB, 
if this ~ the right principle o.f ~ o. , then I ask, ho.W ltas tbe &m. 
Ho.vemmcntgiven me protectio.n in regard to the money which I have 
received and which I have earned in a ~ State f 

Mr. Den.YI Bray' (Fllreigl"l Secretary) : I rise to a point of order. 
,111 the Honourable Mp.lllber in order in referring to Native States f 

Mr. President: He s40uld refer to. Indian Stat'CS. 
Dr. B. S. Gour: I think, Sir, I have co.rrected myself. When ,I 

Io.o.ked at the furio.us face o.f the Ho.nourable:Mr. Bray, it at once occurred 
to. me that I had trodden o.n his pet co.rn, and I hastened to co.rrect"tllyself 
before he had the opportunity to correct me. 

Now I submit, 8:1'. tlUlt thcile ne questio.ns whieh do. call fo.r a reply, 
and it seem.o; to. me that on first l'rillciplp.s we sho.uld resist the motion 
o.f'passing elause 2 or the Bill. 

Colonel Sir Henry StanYOll llJnited Pr'o.vinces : European) : Sir, 
befo.re-we pass this clause, there is ano.ther Po.int connected with its in-
ci!Ience wlt.ich perhaps deserves the attention o.f the o.~. ~ r tae 
previo.us law the practice was to cstimate t1l.e inco.me o.f a Co.ming year 
and o.btain payment of tax on the estimate. When the year fo.r which the 
estimate was fo.rmed had passed, if the actual income fell belo.W the .esti-
mate, the practiee was to refund theexceRs amo.unt o.f tax which had· beeft 
drawn. Under the 1922 Act the officers o.f Government have taken 'lip 
the positio.n, even where the estiL.ate made under the earlier Act fo.r the 
year 1922-23 was grossly in exees:.; of the income actually realised in the 
year e!ltimated fo.r, not to.. return the excess which had been taken in ad-
vallee, but to po('ket it and call it a hard case. 

Now, it is an impo.rtant Po.int whether this sort o.f interpretation of 
thE' 1922 Act will fall on the Shipping Co.mpanies, that is to say estimates 
made......... . 

1Ir. PreIitIent : Order, o.rder. Th(' Shipping Co.mpanies are liot in. 
clause 2, as far as I understand. Are they , : 

The Honourable Sir Basil Blaokett : No ; clause 3. 
Mr. President: 'Vc are on clausc 2 no.w, solely relating to. pro.fits 

and gains arising from business o.utsi.1e o.f British India. The shipping 
olau.'*! is clause 3. 

. Colonel Sir Henry Stanyon : I bl}\v ro. the decision of the Ohair and 
enit my remarks. . 

Dr. Band Lal : Sir, I ado})t. thc same argufnent which: I have ad.. 
vancedbefo.re. but I shall make..... ... ' . 

Mr. President : I must remind tho Ho.nourable Member tliatthere is 
a Standing Order against repetition. 

Dr. Kand ~1 : 'l'hE' Ho.not!rahle r ~ l ,  .",no. stond up fiJ-'8t to 
OPPo.se the passmg of clause 2 made a reference to certain principles. Of 
~ , . ~~  I ~  ~  ta):e ~  the ~~J l  ~ ~ JfQuae o.n . ~ J1 S 

/ . 
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[Dr. Nand Lal.] 
Which require academical debate. He and I can enter into that. kind of 
debate somewhere else, but here to save the time of the House I may 
simply say, with due deference to his learning and knowledge in that con-
nection, that he is not correct. 

Now, Sir, my learned friend made a reference to a certain condition, 
which condition may help him. He will be pleased to see section 49. I 
have got to make a reference to it. ~  connection with the speech, which he 
:(the first opposer to this clause) had made. Section 49 says : 

... " If any person who has paid Indian income-tax for any year on any part.ot 
Ids income proves to the satisfaetion of the Income-tax oftieer that he has paid in 
United Kingdom income-tax for that year in respect of the same part of hi. incomt', 
and that the rate at which hE' was entitled to, and has obtained, reliet undE'r the 
provisions of section 27 of the Finance Act, 1920, is less thalJ. the Indian ratc of tax 
ehanged in respect of that part of his incomE', he shall be entitled to a refund of 
a BUDl calculated on that part of his income at a rate equal to the difference between 
the Indian rate of tax and the rate at which he was entitled to, and obtained, relld 
IIJ1der that section." 
, My reading of this section leads me to believe that my learned t,riend's 
part of the argument was fallacious and wrong and it may be traceable to 
the ·fact that he owing to the lack of time failed to see this provision 
to-day. 

Resuming my argument, and confining those arguments strictly, 
according to the orders of the Chair, to clause 2, I must submit that the 
income made in other countries Ilnd received in India, if taxed, will lead 
to very undesirable results. It C8JllOt be denied, and that should be con-
ceded by the Honourable the Financ(' Member as well, that the credit {)f 
the country, in many Ca86S, depends on the wealth of the country. If the 
income gained or made in other ~o r  or gains got in other countries 
is not brought to India, then the eredit of this country will be compara-
tivcly less. Has the Honourable :the Finance Member any doubt about 
this proposition T I believe not. Only in the month of ~ r h he was 
harping on the eredit of this ceuntry. That was one of his main grounds; 
that was :pis mainstay. He said tha.t. the credit of this country requires 
that there should be an enhancement in the salt tax to balance the budget. 
N,,.\\", here is a point which is strictly in contradiction of what he urged 
then, if you are going to place this clause as an obstacle to the influx of 
money into this C!ountry, which was made in other countries, then, to my 
niind, eventually it will prove detrimental to the credit of this country. 
So, please do not resort to this sugge!'ltion that the money received in India 
may be saddllffi with this tax. People are already hard hit, so far as the 
(>1[orbitant rate 'of income-tax goes; it is not an ordinary rate of income-
tax. When a person issueR cheques for hundreds and thousands, he comes 
to know how far he is parting with. his money and feels the pinch. There-
fore, on this !rr .. m.nd, which iR a financial ground, the Honourable the 
Finance Member, learned as he is and expert as he is, will accede to this 
contention that it is wrong to provide ('la11se 2 in the Bill. I think "it is 
I!onourable to accede and to o ' ~. Our principal guide Rhould be what 
1'1 just and right. I hope the Honourable the Finance Member will accede 
to this proposition :which I am plaeing before him. Now the second part 
cf ,this ~l . 2 ~ Dlore QefW.ltiv.@ t1!an tfle first part.. Y ~ will l ~ ate, 

.. "" 



·"'1 
·Sir, the wordings, especially referring inter alia to that patt which is mo", 
defective according to my way of thinking: 

. II for h~ words ' lhall be deemed to be profits and gaina of the year in Which 
they are received or ~o h  into Britiah India,'·. the following words lhall be aub-
Imuted, namely, 'shall, it they are received in or brought into Britilh India be 
deemed to have aurued or ariseu in Britiah India '." 

.' I think this is grammatically wrong. One should feel surprised so 
far as the grammar goes. Accrue where T According to the faIJ,acy which 
is involved in this clause, this cIa lise tclls the people of this country that 
you should think that that incolUc accrued in India. Nothing could be 
more fallacious than this. May I ask the Honourable the Finance Member 
how it could be said that the income, actually accrued elsewhere, could 
he considered as accrued here. I h<.>licve he fully understands the signi-
ficance and grammatical meaning of the word " accrual." It could not 
be considered for a moment that it accrued in India. The people will 
laugh at U8 ; in any case the grammr.rians and lawyers will simply smile 
nnd they will just wonder how this cla:lse has been passed by an Assembly 
which is composed of some trained lawyers and expert financiers. There-
fore, 1: take exception to this. The set'.ond part of the clause, as I have 
already sft.bmitted, is much more deft>etive than the first part. 

With these few remarks I OppORe the clause and I submit that it should 
be deleted. 

Mr. W. Gaskell (l41.nance D.r~1l  : Nominated Official) : Sir, I 
de not propose to deliver a thesis on income-tax, especially as this Bill, or 
rather this clause, is only designed to carry out the intention of this House 
h ~ legislating last year. The words actually used in section 4 (2) 

.have been considered to be doubtfnl. As a matter of fact, those profits 
and gains are being taxed, but we wi'lh to avoid references to the High 
Courts and unnecessary litigation. No business man wants that, anlS it 
is to make the purport of the section ('lear that this amendment L'I now 
proposed. 

With reference to double taxation, as Dr. Nand Lal has said, relief 
is pr.ovided both in the British Finance Act of 1920 and in our Act of 
1922. As regards Indian States, the matter is already under D ~ 
sideration ; the results are not appart>nt yet, but we hope that relief wiI 
be secured ........ 

Dr. B. S. Geur : Are there not other foreign ('oulltl'ies, like America, 
F'rance, Japan, etc. , 

Mr. W. Guke1l : That raises another question. The" questiQn of 
foreign taxation is a very wide one hut. as has already been laid down 
in the Act, so far all the profits made in India are concerned, those profits 
Rhould be taxed hert>, and any profits made by residents of this country in 
foreign countries shan also be tax('d when those protits are brought here. 
It is not a question of income generally. but of profits and gains in a 
bllsineRR belonging to persons resid('nt in British India. 

The Honourable Member has rpferred to taution of professional fees 
paid in Tndian Rtntt>R. That is already distinctly provided for in sec-
tion 11 ~r, whieh reads H pro,fesfrional fees paid in any part of India to 
• person ~r l Jl~r J1 r~ l~  in. llrifisb IniJi$ h~ J>& l~JD  to be l' ll~ 

~ . . . 
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or gains chargeable under this head, " i.e., ~r the h ~ r~ D l 
~ .• 

C". > ·'i.think that there is no other pojnt needing a reply at this moment and 
that this clause should be enacted. . 

Oaptain B. V. Bassoon (Bombay Millowners' .A:ssoemtion: Indian 
Commerce): Sir, 'as far as I can see thic;; clause it is merely an amplification 
of an" existing enactment which has been going for many years 
past. Now, Sir, Dr. Gour is very bitter or appears very bitter because 
on his investments in America which have already paid American taxation, 
when he brings them to India, he finds that he will have to pay 
Indian taxation as well. That is perfectly trne. All I can say to 
Dr. Gour is that he should be very glad that he is resident 'in India 
and not in J ~ 1 , hecause if he had been resident in England"":"" 
I am' not sure about residence anywhere else-but if he· had been 

"resident in England, and had becn amenable to English taxation 
. as an Englishman -in England, he would have not only have to "pay 
taxation on any profits earned out of England that happened tf, come 
into England) .but on all his profits whether they were brouglt there or 
not ; and I think that as long as we only tax the profits made out of the 
country that are actually brought into the country with the proviso that 
already exic;;ts, that as long as a profit made .in one year is left abroad for 
three years it then comes in as capital and is not then subject to any tax-
ation, that we have really no serious cause for complaint.... That proviso, 
I think, exists under thp. original Act, and I take it, will remain in .fQ.rce 
under the amendment before the House. The answer, to Dr. Nand 'tal'. 
point is, this : that if a reRident in Indin makes a profit ill ~ ,  and l~ ~ 
it in Egypt for three years, he can bring it baek' to India without pe.y:ing 
ally income-,tax to the Indian exchequer. If, on the 9ther hand, .he brings 
it in before' the three years are up, he, a resident in India, will then have 
to pay Indian taxation. On the other hand, if an Indian in' Egypt 
.chooses to send a present to Dr. Nand TJal ()ranybody else here, he then 
does not have to pay any income-tax at all, "Because as'Dr. Nand tal ~  
knows, giftq are not liable to t.axation. ", 
'Clauses 2 and 3 were added to the Bill. 

The Title and Preamble were added to the Bill. 
The Honourable Sir Basil Blackett: Sir, I beg to move that this Bill 

be passed. 
',l'he ;motion was adopted. 

THE INDIAN PAPER CURRENCY (AMENDMENT) BILL. 
'l'he BOlnourable Sir Basil Bl&cbtt (Finance Member) : Sir, I beg 

to move: 
. t'. T~  h~ Bill further to amend the Indian Paper Currency Act, 192a bo tolken 
into oonBlderation." - , 

Here again. Sir, I think tbl1-t -in view ()f the long ~ ' statem-t 
o .~ ll aJJd r ~ . r ~o~ ~or ~  ~. ~  of ~ '~ 

.... 
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if I give any el;planations,·which Honourable Members may desire, on 
the clau,es of the Bill rather than make a general speech on introduction. 

• 111'. K. O. Neogy (Dacca Division: Non-Muhammadan Rural) : Sir, 
I mvve that thc discussion of this motion be postponed. This Bill was 
introduced by the Honourable the ~  Member on' Monday last, and 
while introciucing it he threatened this House that he was in a position 
~o make a three-hour speech, if necessary, to explain h~ purport of the 
measure. He bas not yet given effect to that threat. When he made 
that statement I did not think that we would be asked to take the Bill 
into consideration barely three days after it was introduced, because 1 
thought that that statement made by the Honourable Finance Member 
was an index of the intricate nature of the measure, and I thought that 
we should have all papers before us before we could be asked to pass 
d:lch a measure. Now, Sir, beyond the statement of objects and reasons 
we have got nothing aR yet to guide us in our consideration of this Bill. 
Some time ago v:e read in the papers that the Honourable Fin8Jlce 
,Member had made certain promises wbile at Bombay, and that this Bill 
was arought forward in fulfihnent of ,those promises. We also had 
occasion '0 read extracts from opinions which the different commercial 
,bodies 'had expressed upon the provisions of this measure. I ·PPeak from 
recollection, but I think that there was some amount of difference of 
opinion among the commercial bodies, at least in regard to the ·amo1lllt 
by which thenQte iSRne should be increaRed under the proviaions of 
section 20. Now, Sir, I briefly refer to the provisions of this Bill. There 
are two provisions in this Bill. The first one relates to section 20 of the 
consolidated Art, of 1923. That section was the outcome of a recom-' 
mendation made by the Babington-Smith Committee in pangraph 80 
of its report. I have got that Report with me and I will quote just a 
few words front it. The Babington-Smith Committee said : 

" We think it desirable to provide a furlh!'r limited power of expansion witl. a 
view to meetinlt the _sonal demand for additional currency. We recommend that 
it Ihould be tried experimentally in India on a llmall _Ie. R\I the ballia tor tbe 
~ power of 8lqI&'D8ion which we find to be adviaabIe.The requirement. of the 
oa.ae would, . we thiJlk, be ;met by authorising in the first .instance the issue of Dotes 
up ,to 5 erorea on the security of commercial bills of excbange in addition to tile 
BOrmal iasue. The i8lue would take the form of loans to the Presidency BuJrs '. 
the collateral aeeurity of bills endorsed by the Presidenl'Y Banb and haring a maturity 
BOt exeeeding 90 days. The interest charged to the banks for sach advances shlluId 
~ o~ leas tluI,n S per cent. per annum. The advances should be outside any lo:ms 
Jbade from GMernment Treasury balances. The bills tendered as oollatle'ral should be 
boilA '/IdII commercial billa against goodl for export, . not only beeaWie aueh bills would 
lead, to the IIolftomatic reu..ement of the emergency Dote il!Bue on their maturity, but 
alsq because .ueh bills are more easily identifiable as representing a definito ('ommereisl 
transaeti.OD. than internal bills which may be created for p-arP(l8eB of finance or against 
gdoda held for spellnlative transactions." 

The House will note that the Babington-Smith Committee was very 
ca.utious, 4t. putting forward this recommendation. They said that this 
JDlghbe trled ao: an experiment, and we are entitled to know as to how 
f,ar that experitn('nt has suceeeded during the last two years and whether 
our experie'nce justifies us in increasing the limit laid o~ in section 20 
by more than 1!l!) per cent. I am perfectly aware that the addition to 
t\J,e note. issue UIider ~ o  '20, not being a permanent addition, cannot 
~~  ~o ,AD'! r ~1  ~ o~ o~ th!l currencr. But, Sir, the ~~~ 

~ . 
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[Mr. K. C. Neogy.] 
by which it is proposed to increase the limit of note issue is JJO very large 
that I think we r bould have better information before us, before we can 
agree to it. At least we should be in possession of all the papers relat-
ing to this question, and we should have time to go into the opinions 
of the various commercial bodies .. 

The second point relates to the valuation of bullion in the reserve. 
Now, Sir, I find that it is proposed to value the silyer bullion. which may 
be obtnined by melting the coins not at its proper bullion value, but at 
the fixed rate d one rupee per 165 grains troy of fine silver, whi.ch is 
the amount of fiDe silver contained in a silver rupee. As is well known, 
the rupee is a token coin ; therefore, by this proposal we are perhaps 
appreciating our metallic reserve in so far as we propose M value the 
silver content of the-rupee at more than its bullion value. Sir, on these 
two points I think we are entitled to have some more information. I 
speak with all humility. because I do not profess to be an expert in this 
matter, and I hope .the. Honourable the Finance Member will agree to my 
motion for adjournment of this debate. • 

Mr. President: The question is that the debate be now ~ o r . 
Mr. S. O. Shahani (Sind Jagirdars and Zamindars : Landholders): 

Sir, I w.mt to speak on the motion for adjournment. 
Mr. President : If the Honourable the ~  Member wishes to 

reply he is entitJed to do so. 
The Bcmourable Sir Basil Blackett : I think, Sir, it will be for the 

convenience of the House if I get up at this stage. The House will have 
observed that the Honourable Member who has just spoken confined himself, 
except in the last few words, to what is really the important clause of this 
Bill, namely clause 3, and if I did not ~  any further .explanation when 
I first moved the motion for introduction, it was because I thought that 
it could be more. simply done in connect.ion with clause 3. As the House 
is aware, the lDain purpose of this Bill is to raise the limit of 5 crores which 
is at .present fixed for the amount which can be utilised for giving speCial 
facilities for expanding the currency in times of seasonal stress. Tru-
matter has been under discussion with the business commttnity· for some 
little time and camp. to a head at the time when I had the advantage of 
seeing the Indian Merchants' Chamber and Bureau in Bombay in April 
when the matter was discussed. 'l'here are two quite separate points in: 
this 'lUeg, ion. . One is the total amount to which the maXimum should be 
raised, and that is to be fixed by the Bill ; and the other, which is a matter 
of regulation, is the moment at which the Imperial Bank shall be able 
to obtain advances of the kind contf'mplated in the Bill. As r ~ r  the 
total, our proposal is to increase it fJ'om 5 to ] 2 crores. There is no .~ l 
virtue in 5 crores. It was an p.xperimental figUre, as the HOT/ourable 
Member who haR j1lst spoam f'xplained. It was an experimental fig11re 
tentatively 1 ~ '  by the Babinrrtnn-Rmith Committep. so that experiellce 
might be l!ained of what the possibilities wprE' of tbis rather special,methon. 
of pro"jdin!! AABSonaI currency for seasonal demllnds. There is nQ, ~  
Tirtfie in t.hp. fil!ure 12 which we propose now .. Thl& is a matter in which. 
~  is bDund, I think, to proceed by stages ~  ~r l  shows how taJl 

- . .... . 



one should go. -The only clear deduction that call be made, I think, from 
the experience that we have had so fur ill that 5 crores is insufficient. We 
do not know yet whether 12 crores will be too much or too little or what 
itz the right amount. It cannot perhaps be too much because it is subject 
to the restriction that it will be under the control of the Government and 
under the advice of the Imperial Bank, no doubt, too, that the decision 
will ~ taken to· what extent it is to be used. Another very considerable 
difficulty is h '~ as things are at present, it is very doubtful whether the 
security :11 the form required to be deposited for such adv&Dccs froDL the 
Papcr Currency Act could be got together to a total exceeding 12 crores. 
It cel'tainly ('ould not be done at present. At the present moment 12 crores 
is probably l'8ther more than the amount that could be covered by hundies 
in the hallas of the Imperial Bank. No doubt, the Imperial Bank will 
take steps to increase the amount of hundies that they hold and convert 
other forms of credit into the hundy form, and no doubt the fact that there 
are advRutageA to be obtained in the way of seasonal currency by the use 
of hundies rather than other inslrumerts will gradually tend to an increase 
in the amount available ; but for the moment, 12 erores is certainly more 
than 'S l ~ l  to be or as much as is likely to be available, and therefore 
12 seems treasonable figure to fix for the total amount of st'!&80nal currency 
to be issued from the Paper Currency Reserve to the Imperial Bank. 
If the experience of another year 01" two makes it evident that another 
figure wouIct be better than 12, it will be open to the Legislature and to t!he 
GovPl"Jlment to introduce amend.ing legislation fixing some other figure. 
I do not know whet.her the House wouIct desire me to go into a further 
explanation. The problem that has to be met is one that is common to 
other countries but is probably rather more severe in India than elsewhere. 
The point is that the sea.<;onal currency problt'!m in India arises from the 
fact that, when the crops have been harvested. payment has to be made 
for them hy dealers whose balances havt'! to he kept in the form of credit 
to growenl whose blrlanct'!s are kept in the form of cash. so that. during 
1 hat pet"iod. the dealers have to araw out. tht'! rupees required and. if they 
have not sufficient balances at the bank, hav(' to orro ~ The cash resources 
of th(' banks are dimini!!hed and the loan!! required from the bank have 
been increa!led. If the banks have no other means of obtaining fresh 
currency, h ~' lire bound to defend their cash resources by raising the rat(' 
of interest and dhwount. The system which we are now considering enables 
the Gov('rnment to lend from the paper currency to the Imperial aank 
and 80 to increase the cash resources of the banks r ~ the season when. 
owing to this outflow of currency, the cash resources of tht'! money markets 
are redut'ea. subject to an arrangement that, ~h  those nlpees come back 
from circulation. they will be again withdrawn and will not become a 
l r ~  8ddition-or will not be in danger of becoming a pt'!rmanent 
:Iddition to the Circulating medium of tht'! country. If theY did, the eft'ect 
of the first flow of additional currE'ncy out might VE'ry well be to Rtart the 
llR\1al viciollR circle of inflRtion alld rRi!!e prioo!! and do all thE' h ~ 
H!!ainst whit'b every currency Rystt'!m has to guard. The ad,'ant"'gt'! ill 
this RYstem iA that, owing to the nature of the secnrity which thE' Imperial 
Bank ·hRR to put up for theRe advances-which is splf-1iquidating as the 
pJrrase ~ h  ~ rll Ulrrencr is Rlltomaticall! withdrawn as soon as'tJJe 

, . 



[Sir Basil Blackjtt.] . 
seasonal demand for it is over. I admit that it is not quite clear wbt 
the nltimatg results of the existence of this power will be IJr may be. 
We have not had sufficient experience of it at present. One of its results 
urliht 'possibly be to cause in additional lock-up of cash in the period 
dUl'ing the summer when money is usually easy with the result t;hat the 
additional currency in the winter would merely fill a gap in the Bormal 
currency and not supply additional currency. I think, however, the' 
various conditions attached to this arrange,m.ent are sufficient, so far as we 
can sec,. to guard against any such danger. There is, of course, the 
candition that the total amount of additional currency, that can be 
created is limited. 'l'hat is the condition in the Act. There is the further 
conditioll, laid down by rules framed by the Government of India,. that 
the amounts to be '!>orrowed cannot be borrowed as things stand at present 
unless the bank rate is as high as 8 per cent. That, we think, is too high, 
and we have a plan which we propose to put into force if the Bill is carried 
to reduce the minimum rate from 8 to 6, and arrange that the advances 
shall be made on a sliding scale :-Not more than 4 crores so long as the 
bank rate does not exceed ·6 per cent.; a further 4 crores or ratUer a 
maximum of 8 .crores while the bank rate does not exceed 7 ~r cent. ; 
and a further 4 crores or another maximum of 12 crores 110 long as the 
bank rate does not exceed 8 per cent. ; the bank all the ·time paying 
interest at bank rate. for the time being on theae advances. 
I think that these safegnards are sufficient to prevent possible dangers. 
'A t the same time, it is' a system which I say is experimental and will have 
to be watched. It is not exactly parallel to any system that I know of 
in any other part of the world, though it is very like the system that has 
been tried and found useful-I think Germany was the best example of 
it-before the war of a sliding sCb.le of rate of interest at which extra 
currency could be provided by the Imperial Bank of Germany at times 
of seasonal pressure. The scale which I have mentioned is the scale 
which the Government propose to adopt for the present, but that again is 
experimental. The Government will be in a position without further power 
from Parliament to modify that scale and to reduce, if they w,ish, or to 
increase the minimum bank rate at which advances can be begun to be 
made. In a case of this sort, what you want is elasticity and the trouble 
about rules is that they are not elastic. There are no doubt years of 

..... booming trade in which the minimum of 6 per cent. is very likely too low. 
There are years when trade is not booming or is even not fiQurishing when 
6 per cent. ma!" be much too high. However, one has to some extent to 
w(lrk by rule of thumb in: a matter of this sort. It would upset the market 
if they did not know in advance at what minimum rate the bank. could 
begin to borrow; :At any rate, as I have said, the whole thing is· an 
experiment. :All that we ask for in thE' Bill is power to raise the maximum 
from the pl'esent figure of 5 crores to t'he total of 12 crores, to give an 
opportunity for the experiment already begun to be continued in cireum-
staneCl'l which will give it a hetter opportunity of nrovinll its value, the 
one thing that is clear. from the pr!'Rent p-xperience, being that 5 crores is 
too little. So far as I am aware, there is general agreement amonll the 
busihess community who have been consulted that theJobl.hbould be raised. 
J tbinJ$: a1sQ thJit ~ 1igP..r!, of l2 ~r r , prpvf,deil Q:tJt.t it is IPl ~ J J ~  
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f;gwoc, ~o aecepted fairly r~ . ~ r o  has a, scale of his own as 
to the mini!num and maximum rates at which advances should be made 
and as to the amounts which are to be made at each rate. But generally 
speaking, so far as I can judge,-Honourable Members, I think, will sup-
port me-there is a general consensus of opinion among those who have 
studied the subject that this is a clause which ought to be passed and which 
"ill be for the benefit of India's currency and credit machinery. '.As 
regards clause (2), the position at present is that silver bullion in the. 
reserVe has to be valued at the price in rupees at which it was pUrchased. 
We have' been for some little ~ receiving back from circulation sub-
sidiary silver ocoinage, and as things stand, we have no option but to recoin 
it. I mean worn subsidiary coinage. It is just a small prOvision in' the 
existing legislation where a lacuna has been found. Where' worn sUter 
eoin comes back from circulation, the natural thmg to do is to ~l  it down, 
and if you want more silver coins" rupees or subsidiary, to recoin it;' At 
the present moment there is no need for additional coinage, as to o ~ 

~ the existing circalation is redundant, that is to say, the amount of 
it in resvve is ample and there is no need eV!1n for subsidiary ~  
to be re-issued at the present time. 

But the pr!1sent law obliges us to re-iSsue-re-coin-althoogh we do 
1 1'.)[0 

not need to do so. If we do not re-issue it, we 
haye of course to kC!lP it in reserve,-but we h ~ 

cctually to re-coin. That is rcally mere waste. I am not quite sure 
whether this was actually mentioncd by the Inchcape Committee, but this 
point came to notice as the result of an examination of the Mint accounts 
at the tim£ of the Inchcape Committec Report. In order to sav!1 ourselves 
from "',the lUIDecessary labour and ('(Jst of re-coining subsidiary silver we 
propose to take power to keep it in the form of silver bullion. The exact 
rate at which it should be valued should be, in accordance with the existing 
Act. *e price at which it was purchased, namely, its value m; the sub-
si!ll&ri" ~o  when ~ h r  from circulation. For the moment it is 
tr'ue,tluit. there is some slight difference between the value of silver in 
the'lol'.lI1 of bullion and its value 1lt this automatic rate, but it is a very 
~ll portion of the Reservc that is affected by this withdrawal of' sub-
si,wary coinage Bll ~ there is every reason to suppo.se that the small differ-
. ~  will be made good again as soon as the subsidiary coinage comes 1P 
be re,issned., _ It did not seem. desirable that h r~ should. be a considerable 
cbarge .on the revenues of the year to make good to the Pape:t: Currency 
&Serie what is really a purely book deficit for the mome.t, which might 

~ Jlprplu.q if the value of silver cbanged, and as none of the silver in the 
reserve. that is held is valued at the rate of the day but at the rate at which: 
it was purchase4. Weare in tbis case following in the spirit the same rule, 
that sub$idjary bullion that comes into the Reserve as the result of with-
drawal of sullsidiary l ~r shall be valued at the rate at which it ~ 
pUl·(lbased. 0, 

(At this stage Mr. S. C. Shahalli l'Ose.) 
Mr; PrMid&nt : Docs the Honourable Member wish to speak on tlie 

motionfot-adjournment' . 
- lit. 8, ;(tiJhallatli : Yes, Sir, on the qu.estion of . o11 ~ 1: beg 

tQ ,~  that it 'will ~ ~ r~~~' iQ ~~~~ h~ ~ ~~ ~~ @f 
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[Mr. 'So C. Shah&!!i.] • 
"cry beneficial measure. I thiuk congratulations are due from the 
.A.I'St'.mbly to the Finance Member for introducing this Bill and thus 
reilpondiug to public opinion. We have witnessed a tragic perfor nance 
in the early part of the year when whatever the pubiic opinion the Gov-
ernment shaped its action according to its own conceits. It is very refresh-
ing to see tha.t the Finance Member on this occasion has not been impervious 
to public opinion. Our currency has been very inelastic. The official bank 
rate of interest in India during 1921 and 1922 ~ been unduly high. It 
has been 8 to 9 per cent. When that is the rate of interest of the Imperial 
Bank of India we can easily realise that the bazar rate for iunall merchants 
and shop-keepers, who form the backbone of the Merc$tile Community, 
will be in some cases automatically raised to double that rate. At any rate, 
it will be quite safe to state that the average bazar rate that comes to 
prevail when the Imperial Bank rate is 8 per cent. will be 12 per cent. or 
more. In these circumstances when the blessings of cheap credit are 
unknown, I think, it is extremely necessary h ~ the Indian small tradl!8men 
should be somehow aided. 'l'his measure will not meet all the 'ueeds of' 
the country. Nevertheless it will be a step in the right direction. This 
measure affects iuternal (:omll1creial Bills of exchange or humlis, and not 
the foreign Bills of exchange, for which there aiready is a means of making 
our currency more elastic, viz., the sale of council drafts and reverse 
~o ll l , whereby the Secretary of State expands or contracts the money 

circula.ting in India. No doubt this arrangement has proved at times 
highly artificial, and we have kIiown its breakdown.' But still at times it 
has been found very useful. A similar arrangement oughi to exist in 
India with regard to internal Bills of exchange too. Unfortunately the 
issue of ~  is entirely the monopoly of the Government of India. In 
seasonal scarcity the banks here have no power to manufacture money. 
'!'he Finance Member came forward to state that the measure that was 
being proposed by him had no parallel in other cou;ntries. How could it 
have any parallel 'in other countries where the issue of no,tes is delegated 
as an important subtle trade function to the national banks. Here our 
banking is in a primitive condition and the Government manages the issue 
of notes. No doubt the Government realises certain revenue from this 
monopoly. But then if on account of this monopoly it does realise some 
revenue, it also is tempted to l ~ the Currency of India to fin&nce its 
Schemes, and, as happened last year, does seek to swallow the revenue from 
the paper currency reserve to wipe out budget deficits. It will be remem-
bered it was seriou!!ly proposed last year that a large part of, the revenue 
derived from the paper currency reserve should be applied to the covering 
of the deficit-an absurd proposal, which, however, fQund acceptanee with 
not a few. who did not understand the question of currency and exchange. 
Then agam the reserve of paper currency no doubt comes from the home 
pressure to be invested in depreciated British securities. Of course if 
Government required merely the revenue, it might enter as has been ~  
in the Nethel"lallds, into a kind of profit sharing r ~  with the Im .. 
perial Bank, But the Imperial Bank as a note issuing bank would· need to 
be mkde more national than it is at present. It is the bigger' Indiaxi 
~l ~~  ~~ tl;1e J ~o  ~r~~  ~ ~ ~ ~~ ~ 1~ l~~ ~ 
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present constitut.ion. The tranafer of the 110te issuing function is, 
however, 'an .ideal for the future. For the present the measure under 
consideration will not 0111y r l ~ the si.tuation - but to a certain 
extent antieipate and prevent moneta,ry stringency. Only it is to 
be hoped that th(' Finance Member will contrive a situation in which 
instructions ('.Quld be issued to the Imperial Bank of I;ndia for 
utilizing the expanded currency that is placed at its disposal by 
the Govemment more freely for the benefit of the commoner merchants 
and the smaller business men in India. 50 that the trade of India may be 
carried on with greater facility and the industries of the country may be 
aided. The measure is, as I have said, a very beneficial measure. In 
normal times the people will pay less for their borrowings. The maximum 
limit of the issue of notes is to be raised from 5 to 12 crores. 12 crores is 
110 doubt an experimental figure. But onc is to be guided by instinct in 
matters such as this the fixing of limits to the issue of notes. The limit of 
12 crores will probably prove satisfactory. I am not at all satisfied that 
the loans shQuld be granted when the bank rate comes to be 6 per cent. and 
not 10lWlr. My own idea is that the rate at which the grant of loans should 
be started Monld be 5 per cent. It is true that the general rate of interest 
at which the Government of India raises loans is 51 per cent., mainly 
because tha ~ r l rate of interest rules high. But then you have got to 
bear in mind the fact that Government realises a great deal of profit from 
this Inonopolr of the issue of notes ; and if it incurs even some loss in 
ordu' to bring do'vn the prevailing rate of interClilt and thus accommodate 
the smaller lUerchants and facilitate the working of industries in India it 
would be only discharging its heavy responsibility as a note issuing Gov-
~r . The rate of interest at which the additional Currency should 
be available for loans should be lowered. It should be 5 per cent. instead 
of 6 per cent. This is thus on the whole a distinctly beneficial measure, 
subject to the considerations to which I have just referred ; and I think we 
ought not to postpone but pass it. 

Mr. President: The questi911 is h~l the ~ ~ o r~ . 

The motion was negatived. 
JIr. Prelid.nt : The question is : 

• II T~  h~ Bill further to amend the Indiall Paper Currency Aet,. 1923 be taken 
lD~~, oJ r J  -' , 

T~  motion was adopted. 

Clauses 1, 2, ~ and 4 ~ added to the Bill. 
. The J[oDourable Sir BaaiJ. Blacket$ : Sir, ~ ~  ~  th. ~ be l1assed. - . " 

Th~ ~~ ll was adopted. 

THE D A~ $TAMP (AMENDMENT) lULL. 
Mr. r ~ : I 'have to ~ o  ~  once that as we h ~ practically 

completed ~ ~ lll ~ on the LIst of BuSIness o . ~, the Seleet Coinmitiee 
o~ the Stamp Bill WhICJf was ~~~ ~ ~  at 4 0 'clock this afternoon 
WJll meet 8t,2-3". . '. . ---

• • 



THE INDIGO CESS (REPEALING) BILL. 
lKr. II. S. D. Butler (SeCl'etlll'j, Department of EducAtio'D, Health 

and Lands) : Sir, I beg to mon' : 
" That the Bill to repeal the Acta which provide for the levy of a CBB8 011 iIuligo 

3XpOrted from British India be taken into eOll8ideration." 

When I introduced this Bill, Sir, I explained that the purpose for 
which this ~ had been imposed had been fulfilled. It is therefore 
desired. not to collect it any longer and to repeal the Acts. 

The motion was adopted. 
Clauses 1 and 2 and the Title and Preamble were added to the 

nill .. 
lIr .•. B. D. Butler.: Sir, 1 beg to move that the Bill be passed. 
The motion was adopted. 

THE PUBLIC ACCOUNTS COMMITTEE. 

Mr. President: 1 understalld t.hat the Public Aecounts COnimittee 
was summoned to meet to-day at 4 o'clock. Owing to the despatch of 
busjness here, it has now oeen summoned to meet at 3-15 this afternoon . 

. " .A. E~ E T OF STANDING ORDERS. 

Mr. President ': The last item on the list of business is a motion 
that the ,~ l1. of the Select Committee on the Standing Orders be taken 
into consideration. HVilourahle Mcmhl'rs may no doubt feel that it 
is a little irregular for any motion to be moved from the Chair ; but a 
motion of this character stands in a peculiar situation. Under the. 
Standing Order relating' to thc amendment of Standing Orders the 
President of the Legislative Assembly is the Chairman of the Select 
Committee. Thougb I should haye preferred to' have moved this motion 
from the floor of the House, Rule 3, I think, effectively prevents me 
from doing so, !>ecause my Deputy or a Chairman of the Panel can only 
preside in my absence, and I do not think that by any conceivable 
ingenuity I could claim I Wail absent from the Chamber ev.en though at 
this moment i am addressing it in the character of Chairman .of that 
S"llect Committee. . 

%e Ueport of the Select Committee has already been: presented 
and I think a very few words only are needed to explain the circumstances 
out of which these new St:mdin:t Orders arose. On the 15th'SeptelDber, 
1921, Sir J l ll ~ Dadauhoy moveG a Hesolution in the other Chamber 
asking for the 3ppointment of a Committee to deal with the general 
question of o ~ to the r~ lll ~·l'. The ~  which arose out of 
that proceeded on lines \vhich !'how that the other Chamber desired to 
~~~~  the ~l o  ; hut t;Pe Uesolution itself was actually h~ D 

( . 
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..and 1m undertaking given by the then Home Member that the Govern-
lllent would take the matter up. Thereupon,-I am not sure whether 
the o~ r r General in Council o.r the Home Department appointed 

.a Committee under the o~h r lD l J cf my ~o r l  Colleague, the 
Preaident of the Council of S'8te, th,! Committee consisting of 6 membertl 
who sat in the early part of 1922. The Committee produeed a report 
which I have no doubt Honourable Members have all read. It went 
into the historical orl ~  of the prescntation of petitions to the Imperial 
Pa1liament, and showed that whei."eas at a eertain time in the parlia-
mentary history of J~ l , petitiom; played a very large and effective 
part in the public life of the eountry, as the functions both of the Legis-
:ature and of the Judicature dln'doped, these petitions lost much of 
their importance. NOlie. the less, they still play some part in parlia-
mentary proceeding's in Englarad, and the Committee: thought it proper 
to: "l'eeommend that they should aIsel play some part in the proeeedings 
()f the Indian IJegislature. Sir .Alexander Muddiman's Committee's 

- Report was duly trahsmitted to the HOD.)e Department, and I understand 
that. the otilel' Chamber took faction upon it some months ago . • The Jiollse will remember that as far as we are coneerned, the Home 
Mmnber mO·Hd on the 21st March of t.he pre .. ent year a motion for a 
Select Committee to h .~h h~ de&ireu to refer the draft of a petition 
which found a place in the Qriginal report of Sir Alexander Muddiman's 

·Committee. But meanwhile, thoug-h the motion of the Honourable Home 
Member r ~ 'r  only to petitions in relation to Bill!! pending before 
the ~ l r , a precedent hod h ~ established here last September 
when the House received a l::!rgely signed petition from the Presideney 
of Madras, on the subj«'d of pro\'ineial eontributions to the central 
exchequer; "nd though, in rect'iving that petition, I was aware h~ I 
was setting up a r~~ . , I think it was not an improper precedent. 
At the !lame time I warnt'd ~l  '~ Jl or of that petition that the pro-
~ r  tben ~ dopted mu!!t not be regarded as laying down a procedure 
·on those lineO( for all timc. While the motion of the Honourable the 
Holme Member. ~ , "'liS lll~ carried, referred cel'tair. draft Standing 
'Orders to a Select CommittE't!, /ind h~ Report of the Select Committee 
now before :von points (\ut that their ('onsideration was restricted to 
the subject of petitions l~lll ~ to Bills pending belore the Legislature, 
the t.:ommittE'c, :IS ~'o  wili ohsccve, said, 

"We think that it is beyond our functionti to propose any proeedure for the 
"presentation to the Honse of petitions on other public matters. At the lI&ID.e u.e, 
-we desire to remind the Honse that petitions on another matter havll been preeenttod 
·to the HouBe, and we record our opinion that it is desirable that the Standing Orden 
Ihould be further amended to regulariBe thl! practice." 
'The r~ lll r o  (,f that practic.1 ·remains for another time. The 
Report (\f the Sel(!ct COTa.mittl·e. 1 think, speaks for itself, and all that 
~ o  for me to do now is to'· cNuIDt'nd the motion that the Report of 
the Select Committee: (Ill the 1 l ~ Orders he taken into eonsidera-
:tion. 

The motion -that tI e "Report of .the Select Coramittee on the atanding 
-QrdeTs be -taken inte considel's.t.i(lD "'8.S adopted. 
.-.1It. ftoesi41mt;! t jlpropose ~ read' ~h S~  ~ ' in(lMduall;r" 
to tnt· , ~ " . 

o 
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[Mr. r ~ .  

The question is : .. 
, " That after Standing Order 76 the following be added as Standing Order 17" 

under the title of Chapter XIII.-Pet-itions relating to Bills : 
, 77. Petitions relating to a Bill which has been published under rule IS, or' 

which has been introduced, or in respeet oJ. which notice of a motion has been received 
under the Standing Orders, may be p:reeented or submitted in accordancd with the-" 
Standing Orders '." 

The motion was adopted. 
Mr. President : The question is : 

" That the,following shall be added as Btandin.g Order 7S in the same Chapter: 
, 78. AJJ.y sueh petition may be presented by a Member, or be forwarded o~

Secretary, in whieh latter ease the fact shall be reported by him to the Chamber .... 
~ no debate shall be permitted on the making of such report '." 

The motion was adopted. 
Mr. President: The qUE'f't.ion is : 

" That the following be added &8 Standing Order 79 : 
, 79. A Member presenting a petition shall confine himself to a statement in thr 

following form: 'I present a petition signed by ...•..•••.••••.• , petitioners r r~ 
•............... Bill,' and no debate shall be permitted on this statement '." 

The motion was lHoiopted 
Mr. President: 'fIle qnc':tlOll is : 

" That the following be added as Standing Order SO : 
, 8p. (1) A Committee on petitions shall be constituted at the commencement oC 

each session and shall consist of the Deputy President who shall be ehairman and four 
Members nominated by the President of whom one shall be a chairman' of the Assembly 
In tht absence of the Deputy President the chairman of the Assembly shall preside. 

(2) The President may, if he thinks fit, fill up any vacancies occurring on the-' 
Committee during the _sion '." 

Mr. S. C. Shahani (Sind Jagirdars and Zamindars : Landholders) : 
Sir, I hel5 to point out that one or two changes are l1eCl'"sary in the' 
Standing Order which is to be numbered 80, and wllich says that a 
Committee on petitions shall be constituted at the commencement o ~ 
~h session ana shall consist of the Depnty President who shall be h r~ 

man and four rnembers nominated by the PreRident of whom one .. hail. 
be a Chairman of the Assembly. It is only desirable that M:embeh 
should be electp.d by the ARRembly and not nom\'nated by the President-
Election accorciing to me would be more satisfactory. Some make-
themselves verY disagreeable by plainly and directly speaking <JUt' 
their ideas. In these circumstances, Sir, we shall be only serving the" 
purposes for wrueh this Assembly ia intended if we go in more and more' 
for the princiur,_ of electiOtll. I therefore move an amendment to the-' 
effect aldt for the words "nominated by the President" the words, 
" elected by the Assemhly " be substituted. 

Mr. President: Amendment moved: 
" To omit the words ' nominated by the Preaident ' in order to inaert the words' 

, eleeted by the Allllembly '." 

. '1'l1e :a..ourable Sir 1Ialcolm. JlaU.ey(Home Member' : Might r 
point but to the Honourable :Member the exact functions of this' 
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Comniittee T If he will refer to the proposed Standing Order No. 82, he 
'will see .exactly what that Committee has to do. It has to examine a 
petition ~ r(lport to the Chamber ~ ~h  subject-matter of. ~  
petition, the nmllber of persons by ,,'hom It 1:' soo.t and whether l~ 18 
in c.onformity '.vith the Standing Orders. SImply that and nothIng 
more. Does the Assembly really wish to proceed to the trouble of 
electing Members amoJlg' its body simply in order to discharge these 

. soDlewhat ministerial functions T They are' hardly discretionary; 
they do not depend on the eonstitutiOln, parties or views of the Members. 
They have nothing to do with politics or with the attitude of members 
t:l Goverument. 

Colonel Sir Henry Stanyon (United Provinces: European) : Sir. 
I would oppose the amendment as o .~ . ,'" e already have a 
!Standing Order to the effect that a' panel d four Chairmen shall be 
appointed by th.e President to preside, in the absence of the President 
and Deputy Pl'(,8ident, in the Assembly generally . 

... S b. Shhani : Even that should be altered . 
• Colonel Sir Henry Stanyon: Surely it is consistent with that 

Standin/!, Order that this very much less important thing should be left 
to the diseretio,n of the President. 

Dr. Nand Lal: (West Punjab: Non-Muhammadan) : Sir, on principle 
I should like thllt everything, which has t() be done in connection with 
any affair relating' to the public. may be done, seen, examined. and 
performed by eleetrd Members. Thle time has come when the question 
{)f nomination should be in the background. I hol h r l~' endorse 
the amendment, which to ~' mind is very important. I wi]1 not ~o 
into the same points which have been urged. I will content my;;elf with 
this remark that the Honourable the Home Member. I believe, will with-
draw his opposing remarks and support the amendment, whieh will 
eventually prove more useful and which will relieve him. as the T...eadp.r 
of the House, of some responsibility. Apart from that if h ~ is 
done by elected Members, thr responsibility of those who now nomillate 
will be very much minimised. If I were so fortunate as he is. I would 
have really preferred the COlmw which has been recommended bv ele 
amendment. . 

The Honourable Sir Malcolm Hailey: I do not nominate; the 
Honourable the President nominates. 

Dr. Nand La!: Certainly, I know that. I am not forgetful of 
that. But you, Sir, have opposed" the amendm"nt and practically 
lIupported the original motion. 

The Honourable Sir Malcolm Hailey: I have greater reliance lin 
the Honourable the President than Dr. Nand Lal appears to have. 

1Ir. President: I should entirely.agree with Mr. Shahani and Dr. 
Nand Lal if this ,vere a Committee in any way deaUng with matters 
of opinion,or policy. There I think the r l~ of election is necessary 
and has been pr(}videcf for in all Committees which deal with matters 
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[M.r. President.] 
Clf that kind. aut this is a Committee which has J ~ func-
tions of a peculiar character, and as a rule in the House of Commons 
Committees of this kind are o~  either by the Speaker or by 
the Committee of Selection. I think, on the whole, the sense of the 
House is opposed to the principle of election here. I put the amendment : 

"In prop08ed Standing Order No. 80, omit the words' nominated by the 
President' in order to insert the words ' elected by the Assembly'." 

The question is that that amendment be made. 

The- motion was ~ h· . 

Mr. President: The qu.estion is that Standing Order ~. 80 be 
adopted. ' 

The motion was adopted. 
Mr. President: The question is that the following be added as Stand-

ing Order No. 81 : 
" 81. Every petition after presentation by a Member or report by tile Secretary, 

&II the ease may be, shall be referred to the Committee." • 
The motion was adopted. 
Mr. President : The question is that the following be added as Stand-

ing Order No. 82 : 
" 82. The Committee shall examine every petition referred to it, and shall report 

to the Chamber stating the subject matter of the petition, the number of pt'rsons by 
whom it is signed, and whether it is in eoDformity with the Standing Orders. If the 
petitiDn complies with the StandiBg Ordem the Committee may, in ita discretion, diren 
that it be circulated as a paper to the Bill to which it relates. The Committee shaU 
in its report state whether cireulatiDn has or has not been directed, and, where circu]ll-
tion has not been directed, the President may in hill discretion direct that the petition 
be circulated. Such circulation shall be of the petition in extenso or of a summary 
thereof a.5 the CoJUmittee or the President, as the ease may be, may direct." 

The motion was adopted. 
Mr. President: The question is that the following be added as Stand-

reg Order No. 83 : 
" 83. Every petition shall : 

(i) either be in English and in print or if not in English be accompanied b1 
an accurate English translation in print; 

(ii) if presented by a Member, be eounter'ligned by him; and 
(iii) be couched in respectful and temperate language." 

The motion was adopted. 
Mr. President: The question is that the following be added ,.. 

Standing Order No. 84 : 
" 84. The full name and a.c1.dreIiB of every signatory to a petition shall be set out 

therein and Bhall be autlientieated by the signatory, if literate by his signature, aDIl 
if illiterate by his thumb impression." 

The motion was adopted. 
Mr. President : The question iq that the following be added .. 

Standing Order No. 85 : 
" 85. Every petition llhall be acl4reMed to' the Legislative A_ l~ and s!uL1J 

~ ll1  with a prayerreeiting the de1Inite object of the petiaienerB in re.aTd to tIM' 
BiD to which it relatetr '." 

. 'fbe motion was adopted. 
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"Mr. President.: The question is that the following be added u 
Standing Order No. 86 : 

" 86. The general form of petition set out in Schedule n, with sueh nTiati\ms .. 
the eireumatancee of each eaae require, may be utICd and, if uaed, shall be 8Ualeient.'· 

The motion was adopted. 
Mr. PreIIidUt: The question is that the following Schedule be 

added to the Standing Orders as Schedule n, namely, in the fC)l1D. 
appearing on the paper. 

"SCHEDULE n 
FOBII 01' PftmON. 

(See StGMiflg OriHr 86.) , 

• To THE LH18LATlVE ASSBllBLY • 

• WBDUS a BiU entitled a BiU-

ill now under the eOilfideration of the Indian Legislature the humble petition eft' 

shewetht 

and aeeordingly your petitioner (or petitioaers) pray that, 

and your petitioner(s) as in duty bound will ever pray. 

Name of petitioner. AcIdreaa. o ~ or thumb impreuion. 

CountersignaturE' of Kember presentin,," 

The motion was adopted. 
The Assembly then adjourned till Elevfln of the' Clock on Monday 

the 9th July, 1923. " 

• (Here insert title of Bin)' 
.f (Here insert name ~ designation or description of. o ~ or petitioners !n 

o ~  form, ~'  ': BiI.m La! and others " or " the inhabitants of ..•.•.••.••••.•• ·, 
or the mUIllClpaiity of ............ ," etc.) 

f (Here insert concise statement of case.,) 
, .CHMe insert' 'that h~ Bill be or be not proceed!d with," or "that special 

ro lSl~ . be made' in tbf . Bill to meet the ease of your petitioner" or any oJ other 
appropnate pra;y'er, reprll.ing the B lJ.~ " ' • 

, r· cl 
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